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INTRODUCTION 

l, iha ~ h d h a n  OF the i)ublic Accountr Committee as avthorised 
by the Committee, do present on their behalf this Fortieth heport i n  
action taken by Government on the recommendations of the Public 
Accounts Committee contained in their 219th Report (7th Lok Sabha) 
on 'District Industries Centres Programme'. 

2. kestructuring of District Industries Centres was to k ~ ~ k t t d  
by the ad d?' dctdber 198). Since most of the pdsts of Project his- 
gcn and a large number of posts of Functional Managers who are the 
backbone of DICs are yet to be filled up the Committee are inclined to 
conclude that restructuring of DICs is yet to gain momentum. Uncer- 
tainty over the continuance of the scheme in the Seventh Plan having 
ken removed the Committee desire that the restructuring processes 
rhould now be completed expeditiously. 

3. Amounts released under loans and grants for promotional 
schemes have not been fully utilised in the past as these funds were not 
available for direct loaning and involved difficult formalities. The 
Committee desire that performance of the scheme should be reviewed to 
facilitate full utilisation. 

4. Providing faciIities to entrepreneurs at single window formed 
the basic objective of DICs and involved delegation of powers on a uni- 
form batis. In this Report the.Committee have reiterated their earlier 
recommendation to this end and have desired that all concerned authori- 
tic8 should act in a coordinated manner. 

5. The Report was considered and adopted by the Public Accounts 
Committee at their sitting held on 23 April, 1986. Minutes of the sit- 
ting form Part U of the Report. 

6. For facility of reference and convenience, tbe recommendatians 
and ooncluriom of the Committea h h e  been printed in thick type in the 



body of the Report and have also been reproduced in a consolidated 
form in the Appendix to the Report. 

7. The Committee place on record their appreciation of the assis- 
tance rendered to them in the matter by the Office of the Comptroller 
and Auditor General of India. 

April 23, 1986 , , ~. 

VaZsakha 3,1908 (sub;) 
E. AYYAPU REDDY, 

Chairman, 
Public Accounts Committee. 



REPORT 
1.1 This Report of the Committee deals with the action taken 

by Government on the Committee's recommendations and observations 
contained in their 219th Report (Seventh Lok Sabha) on paragraph* 35 
of the Report of Comptroller and Auditor General of India for the year 
1981-82-Union Government (Civil) on District Industries Centres 
Programme. 

1.2. The Committee's 219th Report presented to Lok Sabha on 
17 August, 1984 contained 23 recommendations and observations. Ac- 
cording to the time schedule, the notes indicating the action taken by , 
Government in pursuance of the recommendations and observations con- 
tained in the 219th Report, duly vetted by Audit, were required to be 
furnished~to the Committee latest by 16 February, 1985. However, the 
Ministry of Industry and Company Affairs submitted action taken notes 
duly vetted by Audit on 27 September. 1985.. 

1.3 The action taken notes received from the Ministry.bave broad- 
ly been categorised as under : 

(i) Recommendations and Observations that have been accepted 
by Government : 

S1. Nos. 1, 2, 3, 7, 8, 9, 10, 12, 14, 15, 16, 17, 19, 21, 22 
and 23 

(ii) Recommendations and Observations which the Committee 
, do not desire to pursue in the light of the replieo received 
from the Government : 

(iii)' ~ecbmmtndations and Observations repUr to which have 
, , not b l n  arppted by the Committee and which require rei* 

, . . rafifn ; , s 

51. Nos., 4, 5 and 1 1, 



(iv) Recommendations and Observations in respect of which Go- 
vernment have furnished inkrim replies : 
S1. Nos. 13, 18 and 20 

1.4 The Committee expects that f lnal replies to the ncommenda- 
tiom and obsenatlons in respeet of which only interim replies have oo fu 
bscn famWed wlll be m*dr availabha ar)ediSlously after getting them 
vcttea by Aodft. 

Rmtnrctwrlng of District Indu~tr fe~  Centres 

(Paragraphs 1.158 and 1.159-S. Nos. 2 Bt 3) 

1.5 Stnssing the need for expediting the process of restructuring 
of District Industries Centres and filling up of vacant poets of Prqject 
Managers on a priority basis the Committee had, in Paragraphs 1.158 
and 1,159 of their earlier Report, recommended : 

"As a result of monitoring at different levdc of the DIC program- 
me. it was observed by the Ministry of Industry that the D l 0  
were mostly hnctioning ar an extension of the Directmate of 
Industries at the district level and not as a hub of pramationrl 
activities as intended and as such were not able to provide a new 
tfirust to the task of generating industrim in rural arear, a8 
expected. Accordingly in the Industrial Policy announced b 
Parliament on 23 July, A980, it was stated tbat the DIC pro- 
gramme had not produced benefits commensurate with the ex- 
penditure and it was proposed to initiate more effective alter- 
natives. After the announcement of tbc IndgIltfial Policy, an 
intensive review of the DIC programme by high level team 
consisting of representatives of Ministries of Industry, Com- 
mera, Rural Re-construction, Reserve Bank of Iadia and 
State Government8 was undertaken, The review trroms recom- 
mended that instead of substituting DIC p r o s m e  with an- 
other programme of organisation, it would b better to make 
certain changes in its structure so that it could make the desired 
impact. Accordiagly, it was dpcidcd in Aygtqh 1981 tg nr 
tructurc the DICI which would wnsiat bf one dprynl Manab 
ger, four Functional Maa~gctr and upto 0& Pr~jcct  Managen 
in disciplines considered relevant to the need8 of the district." 



1.6 In their action taken note dated 21 Stp-. 1986 q e  Minis& 
try of Industry have stated : 

"The obqrvrtiom of the Committee we& cornmuniciicd #o thk 
StatcIUT ~ o & m n e f s  add $re y$orou& fiqi&d ',*.. y i  . . 
regarding &-qtructq4ng of D I P .  Tb? $+-day ?t&n 
position in h e  DICs has *n 'shown iq the . ~ $ o e ~ u r e -  .,h ,' . l t t  f! 
yoyver ,  in r e s p p  of projict ~ a ~ a & r ? ,  whb &e bxception df 
oris&, We@ Bengal, ~oadikher&, ~ h a n d i ~ a $  Badre , . & V ,  

Nagar Haveli, ~ a m i l  Nadu and hianipur, no Project Managers 
hake been hppoidted so far and the Slates havt reported that the 
proctds of selection and appointtnent is m -8. A nuin. 
ber of States/UTs hhve however, stated that th69 wCft facing 
difficulties in getting duitable candidate8 to dl1 u@ fhe pbsts. If 
may be Been from tht AnneZrure-I that 93.47 per cent (379 out 
of 397) of General Managers pbsts. 79.50 per cent (1263 out df 
15th) of Functidnal Managers and 4.2 per cent (50 o& of 119b) 
of Prbfect Mapagers posts have been filled up ro far. S m j  
UT Oovemments have been asked to expedite the proma of 
te tk tu~ddg and filiibg up of She wcaat poeb on a priority 
bad#." 

"About t$i donthuaha bf District I&strj~e Cent& U e .  
a reply has aim@ 4000 m t  tqw && Sabha Secretariat vide 
$his offi~e letter No. DICl2(2)/WPAC 1.159 dated 12.11.1984 
( ~ 0 %  d c i ' &  d ~%dedie-ir (A&B) h a  iii $u& do id- 
taidty exidts 6b t h ~  p&d bithe jiate& ~ove&&its.'i ' 



1.7 In the ImdmMaI Poilcy announced In Parliarneat on 23 Jaly 
1- it wm mted tbat the DIsMct Industries Centres had not produced 
bwag cornmc~swate with tbe expenditure and that it wq proposed to 
idtiate more ntrectire alternatives. Accordingly, an intensive review of the 
Dl.(rlct b d M r  Centres Prqramme wag made by a. ldgh ]&el team 
camhtbg of reprsrentatives of MiafsMes of Industry, Commerce, Rural 
RccoPtFsctlw, Rmme Bank of India and State Governments. In ac- 
cordance with the recommendations of the Review Team, instead of sub- 
rtftPtbg DIC programme with another programme it was decided In 
A e p t  1981 to mtrncture the DICs which would consist of one General 
Manager, 4 Functional Managere md upto 3 Project Managers in dis- 
ciplfnea conaidered relevant to the needs of tbe Districts. The Commit- 
tee m unhappy to find that the restmcturlng of the District lndustriea 
Cmtm WIG) wbkb w n  to hare been completed by the end of October 
1981 is yet to be completed. As would be seen from the figures furnisbed 
by the Ministry, by the end of September 1985.79.50 per cent of the 
postti of Fmctioail Managers, 4.2 per cent of the posts of the Projccts 
Mapagers have  bee^ filled up. The Committee note that but of 29 
Statcs/UTs 22 StateslUTs have not even appointed a single Project Mana- 
ger. As thee fonctionaries are the backbone of the DIC activities the 
Commfttee consider it nrsanable to conclnde tbat the process of 
restroctPring of the DICs has not even begun in these States. 
. 1.8 Among the reasons put forward for delay In the restructuring 

proceer was absence of an rssurance announcing the fact tbat the pro- 
gramme wmld continue as a Centrally sponsored programme after the 
SIxtb Pha. W e  It surprises the Commfttee to know that uncertainty in 
regard to a programme formulated for providing a fillip to the geneintion 
df ilrdsatries in the rural =tor should have been allowed to exist at all 
tbey Bnd that sacb an assurance, was given only in July, 1984. Now 
th.t Government tbinking in tbe matter bas been made clear to the State 
Governmmts, tbe Committee dealre that the restructuring process should 
be completed m a t  expeditiously so that DICE can begin to play the role 
deeigaed for tbem from the very beginning of the Seventb Plm. 

Non-utilisation of grants Md loans for promorionul scheme 

( P i n  1.160iSI. No. 4) 

1.9 Commenting on non-utilisation by the District Industries Cen- 
tres of the grants and loans for promotional schettk; the Public 



Aecountn Committee had, in Paragraph 1.160 of thbir Report stated : 
"Till March 1982, out of a total of 4 1 1  districts of the country, 384 

DIC8 'were sanctioned coveriog 394 districts. In'1978-79, 
Government provided a non-reourring grant of Rs. 5 lakh per 
centre (cost of building Rs. 2 lakh and cost of capifal cweb 
Rs. 3 lakhs). A grant of Rs. 3.75 bkhs per annum par centre 
was also provided by the Government for rccumng ~gxpaam, 
to be matched by a grant of Rs, 1.25 lakha from the State Go- 
vernment. From 1 979-80, the pattern of a t shqce  has been 
revised and funds am to be provided equally by the Cantre and 
State Governments for all components of the scheme. Explain- 
ing the procedure for release of Central funds, the Ministry of 
Industry have stated that for the first two quarters of a han-  
cia1 year, 50% Central assistance is released on ad hoc pro rata 
basis of the budget provision of the Statc/Union Territories 
and for the 3rd and 4th quarter, the funds are to be releasad 
on the basis of actual expenditure incurred during the preced- 
ing quarters. The unspent balances are to be adjusted against 
the subsequent year's allocations. The Committee are concer- 
ned to note that whereas unspent balances nmainiag with the 
State/Union Territorries out of Central releases of loans and 
grants for promotional =hem- upto 1980.8 1 ~mounttd to 
Rs. 180.69 lakhs, Rs. 318.55 lakhs and . 116.60 
lakhs mpectivdy, the expenditure against recurring 
grants for establishments had ban Rs. 1360.57 ldcb as- 
the budgeted provision of Rs. 1313.23 lakha, tha~ &owhag - 
exces, expenditure of Rs. 47.31 hkho during the ume period. . 
The Committee would like the Ministry of Industry to find wt 
the reasow why it has not been possible for the DICs to rrtiti- 
LK t h ~ a n t s  and loans for promotional (ICh~mtl sad take xmm- 
aary eornsctive measurn in this regard," 

' ! 
, 1.10 The hdktty af Indndulhy haw in tbrh actid ubp. note 

dated 27 Septembsr, 19S$,rep)ied : 

“The mattar w u  refmod to the State/UT ~ r n m e n b  and t b g  
w m  asked ,to furnish the latest position regarding utilisation 
of grants and loans for promotional schemes dong with raw 
for non-utilimtion of these funds. As per the infamation re- 



S@u!Wdon Teeiotpriea and tLcp was ro uns@mt h~~ of .R& 363.88 
lithi 198& Tbe ~Minlrtry of IduraJ b a d  ; L e d  the 



terest of full utilbation of resources and keeiiing t$e W c  ebjecfjves also 
q 
~ e ~ e h i b  *f f d s  by the ~ e n t i e J o i  the &hole ye&; at die b&nbtg C f  each 
financial year 

#m&a$h l.i&i-Si. k. 6) 
' ' 9  

L13 arnmbat iq  an the p b r  progress of coasmction of DIC 
biiildinga, tht Commitcwe had, in paragraph 1.161 of tbeir Rewrt, n- 
c - m  : 



so that the antrca could function effectiwty. One of the mea- 
sum that the C-ttee would recommend in thismgard is the 
releare of funds by the Centre for the whole year at the begin- 
ning of each year and adjusting the unspent balances against 
the next year's rclcauc. This should be done at least as an ex- 
pbrbntol meaaun because tbe Committee Bave reaoons to be- 
lieve that the late &case of fund for the 3rd and 4th quarten 
under the existing procedure has inhibited the utiliaationcofi 
funds by the State." 

1.14 In their reply furnished to the above recommendation the 
Ministry of Industry have, in their action taken note dated 27 Scptem- 
ber, 1985, stated : 

"The obeervations and recommendations of the PAC were con- 
veyed to the State/UT Governments with the request to 
expedite the construction of DIC buildilys. As per informa- 
tion received from the State Government8 at the end of 
February 1985, 307 DIC buildinp have been completed 
includiny 19 buildings which are nearing completion. Thus 
90 DIC buildings am yet to be taken up for construction and 

, the respective State Governments have informed that they arc 
in various stagea of processing, such as requisition and pur- 
chase of land etc. In some States non-availability of ,bind haa 
been reported especially in the States of Bihar, KarnaWa and 
Kerala. However, the State Governments have been asked to 
expedite the completion of remaining DIC building. A rtate 

showing uptodate position of DIC building6 is aclo#d 
at Annexure-N. I 

< 8 

As regard release of funds for conatrpdion 'M DTC building is 
daiKmred, it may be pointed oat that ?t WM included under 
oktime grht foi non-mcurring cxpcMtute which wb rele- 
a d  to all State/UT Oovementr at tbe rate of Ra 9 lakha 

. DIC at the inception of DJC progranime i.k, May 1978. 
Aa far.- the conotruction of BXC building is concerned, the 
funds were released td dl b e  StatelUT Govcrnmentr under 
non-recurring head which were to b utiiired foi c o ~ c t i o n  
of DIC building, purchase of vebick and ofiice quipments atc. 



h 1978-79 when the DIC programme was started, tbe pattern 
of assistance was 100 per cent from the Centre and maximum 
Central assistance under non-recurring head waa fixed at Rs. 5 
lakbs per DIC of which Rs. 2 lakhs was meant for construc- 
tion of DIC buiidirhg and the remaining Re. 3 lakhs was to be 
utilised for purchase of vehicles, of& equipment and furni- 
ture etc. During 1979-80, the pattern of assistance was 
changed when it was decided that States should share the ex- 
penditure equally and the amount of non-recurring expenditure 
per DIC was raised to Rs. 6 lakhs with effect from the year 
1983-84. Thus Centrd ceiling for DIC sanctioned after 
1983-84 stands raised to Rs. 3 lakhs per DIC. However, it 
may be mentioned that all the funds under non-recurring head, 
including construction of DIC buildings were released to the 
State/UT Governments in the year 1978.79 and 1979-80, 
1981-82 and 1982-83. There are a few DICs like Thoubal, 
Bishenpur in Manipur and two DICs in Maharashtra which 
have &en sanctioned recently by the Central Government but 
funds have not been released for them because all the DIC 
buildings for which funds have been released earlier have not 
yet been constructed in these States. 

However, the observation of the Committee regalding release of 
funds to the State Governments in the beginning of the finan- 
cial year does not hold good in this context of non.recurring 
head of account. Presumably, the observation of the Corn- * 

mittee that as an experimental measure, the Central releases 
should be made in the beginning of the year refers to recurring 
head of account. This matter was examined in consultation 
with the Ministry of Finance and is not found feasible because 
the funds are released in instalments so that the progress of 
the scheme could be monitored and releases regulated with 
reference to the expenditure actually incurred. The release of 
funds in one lump sum at the beginning of the year would 
defeat this objective. Moreover, if any deviatio~ from the 
present procedure is maQe similar requests are bound to bz 
received in respect of all other Centrally sponsored schemes 
and the amount of funds to be released in one instalment to 
the State Governments at the beginning of the year would 



1.G $& v~{&vbiie of 4 e  $ute Gpverpm<qb ln ' e g y d  to con- 
llbrpcd~~~ of Dl!: &p%p k disqpoiatl~g ph J t y  &ut eight 
IW ~f rrwmn oi pp ~ y f ,  i4i p$d$gq h?p pi to k ~ i n ~ t r u c t d  
$ .r ~ r q  r QQ ~ t r i c t $ .  d&iJahUity of fu@ was adqpat'F ip as much 
y # l W o p  per D1G q@d &fn increased, from Rs. 5 14 to Rs. 6 

DP m n - r ~ r i q r  bp* t ~ s  n # i g  9 t o t a ~ , $ i i ~ ~ ~ ~ a  per DIC 
b@Jd@g * &. 3 I*. The fhnI1Jttp t o  jvt cbnsider tbat 7yailability 
{$ l ~ ~ c o u l d  lp ?p in~urm~u~&le ob ta  Je In r,&pect kk a io jec t  which 
I@ C(tL b1sli.g p l b  dTini?tr*tion at tke ldul and s t p  lev Jr I t  is 
&y17 @I a S t . 9 , ~  0.h iptekst to wure  ex&tious coy?t&tion of the 
y#pg to L y e  tlq cp t re  d&&d tb tbbi r m ~ l l /  i tiny b t  ( idurtr\es I ~ , ~ '  in the 
qqfe, The ~ y y n i t t +  W O ~ I ~  eu g a t  b a t  non-recurring ~ r a h p  may be B in p t ! ~  i i  ~cfordawe with 4 e  proy& 'mhe  'in '(he construc- 
t$@ of b e  eldib. I ..j a -. d b  digkt e&re greater sp&?.  be Committee 
woild like thu matter tb be t e e n  up with the h s ' r i t &  a view to 
evolving a & a b l e  mechanism for monitor@ and &lease of h d a  
Qyisd to m e  tbpt funds 90 w t  remain unspent, for the purpopp for 
WWI tkm b v c  bnea r-A, for long per id .  

Construction of District Industry Centre Buildings 

(Plrygrrlpb 1.164-$1. No. 8) 

1.16 Exprcs$iog their bqw for contfrudion of PIC buildings 
expeditiously, the Cu@mittee had in paragraph 1.164 of tboir Report 
stated : 



Rs. 35.40 lakhs, leaving Rs. 36.10 lakhs unutilised with the 
above Corporation. The Committee feel that assigning con- 
struction of all the 26 DIC buildings to a single agency which 
had no experience in this field contributed to the inordinate 
delay in completion, of construction of buildings. In this con- 
nection, the Government of Rajasthan have attributed the 
delay to the non-availability of suitable land. As the land for 
construction of buildings was to be provided free of cost by 
the State Governments, the Committee feel that the State 
Government could have taken timely action in accquiring 
land for construction of DIC buildings The Committee hope 
that at least now the work would be completed expeditiouoly." 

I .  17 The action taken note dated 27 September, 1985 furnished 
by the Ministry of Industry in this regard is reproduced below : 

"Government of Rajasthan has reported that construction of 21 
buildings have been completed, one purchased and 2 are at 
an advanced stage of construction and are likely to be com- 
pleted shortly. As regards the remarning 2 DIC viz., Ajmer 
and Jaipur, State Government has informed that they are not 
getting suitable land for the purpose and efforts are being made 
to get the same." 

1.18 The Committee note with regret that the State Government of 
H~jasthan had not been able to construct DIC building in Ajmer and 
Jaipur. Thc reason advanced for this failure is strange, namely that no 
suitable piece of land could be found during the last 8 years. The Com- 
mittee would like this matter to be taken up earnestly at an appropriate 
ievel so as to ensure that land for DIC buildings in Ajmer and Jaipur is 
acquired quickly and buildings are constructed expeditiously. 

Provision o f  facilities to entrepreneurs at a single window 

(Paragraph 1.167-51. No. 11) 

1.19 Stressing the need for delegation of adequate powers to Dis- 
trict Industry Centres in order to achieve a single window concept the 
Committee had. in paragraph 1.167 ofetheir Report, desiied : 

"The Committee find that provision of facilities to entrepreneurs at 
a single window formed the basic purpose of DICs. This in- 



volved delegation of powen to District Industries Centres both 
at administrative and financial level. In this connection, the 
Ministry of Industry have stated that after a model delegation 
of powers wan evolved at the All India DIC Conference for uni- 
form application throughout the country and the same wa9 ap- 
proved by the Central Coordination Committee on DICs, all 
the State/UT Governments were requested on 1 July, 1983 to 
implement the model delegation of powers at an early d&. 
The Committee, however, regret to note that in 9 Stater and 
one Union Territory powers were not delegated to the DICs. 
The Ministry of Industry have themselves admitted that the 
one window concept cannot be wholly adopted because of exis- 
tence of certain constraints arising out of statutory compulsions. 
In the circumstances an attempt has been made at convergence 
of the activities of other statutory bodies like KVIC, State 
Financial Corporations, State Sm Jl Industries Development 
Corporation etc. with those of the DICs instead of making the 
former to surrender their statutory obligations. The Commit- 
tee are positive that the DICs cannot be a success until and un- 
less all the facilities are available under one roof in each centre 
so that the entrepreneur may not be required to run from pillar 
to post, The Committee, therefore, desire that the Ministry of 
Industry should take steps to ensure the delegation of adequate 
powers to D1Cs as far as possible and bring about effective co- 
ordination of all the concerned authorities including Electricity 
Boards and financial institutions under one roof." 

1.20 The Ministry of Industry in their action taken note dated 
27 September, 1985 haye stated : 

"lt has becn ascertained that delegation of power have by and large 
becn completed in respect of the following heads for the indi- 
vidual States and UT concerned. 

Adminbtwtive Powers relating to DIC Organisation 

1. ~ u l l '  powers of the Head of Office. 

2. Full power to  act aa controlling officer. 
6 

3. Full powen to sanction casual leave, earned leave, annual in- 
crement in respect of Gazetted and non-Gazetted St& 



13 
4 posting and transfer of gazetted and non-gazetted staff within 

jurisdictional area in public interest. In respect of these all the 
powers have been delegated by the States and UTs as fo1ldws:- 

Andhra Pradesh, Bihar, Gujarat, Himachal Pradesh, Haryana, 
J~mmu & Kashmir, Karnataka, Kerala, Madhya Pradesh, 
Maharashtra, Manipur, Orissa, Punjab (exapt point 4 
above), Arunchal Pradesh, Pondicherry, Dadfa & Nagar 
Haveli, Chandigarh. Other States and UTs have not so 
far informed the position clearly. The same would also be 
ascertained from them and intimated to PAC. 

Powers for Promotional Acrivities 

1.  Powen for registration and de-registration of units. 

2. Powers to assess capacity of units. 

3. Powers to assess the utilisation of raw materials. 

4. Power to recommend for the supply of machinery on hire pur- 
chase upto Rs.50,0001-. 

5 .  Powers for allotment of land/sheds to units in industrial areas 
etc. 

6. Powers to select entrepreneurs and approve schemes under 
various programmes. 

7. Powers to arrange preparation of project reports feasibility stu- 
dies and sanction subsidy, if any, on cost of project report and 
technical know-how. 

8. Powers to select trainees and arrange training. 

The following States have mostly delegated these powers 
to the DICs : 

A.P., Bihar, Chandigarh, Dadra & Nagar Haveli, M.P., U.P., 
Maharashtra. Punjab, Rajasthan, Tamil Nadu, West Ben@* 
Oriffl, Kerala, Karnataka. Arunachal Pradesh, Pondicbe fry, 
Haryana. Gujarat,'J & K., Ikfanipur, Himachal Pradesh. 



Financial Powers : 

1. Powers to sanction loans/margin money. 

2. Powers to grant subsidies/incentives in respect of tiny and ' 
SSI units. 

3. Powers to recommend central subsidy upto Rs. 3.00 lakhs to 
SSI units with a fixed capital investment of not more than 
Rs. 20.00 lakhs and power to. recommend concessional finance 
to tiny and SSI. 

Powers of other Departments and Organisations r 

I .  Powers to recommend power load upto 20 HP. 

2. Powers to grant loans on behalf of KVIC. 

3. Poa?ets to recommend loans upto Rs. 50,000/- to state Finan- 
cial Cormration ~ n d  Banks. 

4. Powers to make assessment. issue material, check, their utili- 
sation and consumvtion in matters of scarce raw materials. 

5. Powers to issue of essentiality certificates. recommendation for 
immrt licence for import of raw material etc. to units located 
in backward areas. 

6. Powers to recommend applications for import of capital goods 
upto a certain value. 

7. Powers to  issue E.C. for 'import of componentslshares/Protol 
type upto a certain value. 

8. Powers of sponsoring units to the licensing autbority/canaIi- . . 
sing agencies. 

9. yowets to assess capacity of units for purpose of import . 
lic&e. 

' 10. ~fiotrnint  of importid raw matqrials to units inside the dir- 
trlct. 



15 
* .  

1 Powers to organise industrial cooperatives. These powers in 
various degrees have been delegated by the following States : 

Orissa, Punjab, Tamil Nadu, Uttar Pradesh, Bihar. West 
Bengal, Dadra & Nagar Haveli, Arunachal Pradesh, An- 
dhra Pradesb, Gujarat, Himachal Pradesb. Haryana, Kar- 
nataka, J. & K., Kerala, Madhya Pradesh, Maharashtra, , 
Rajasthan." 

1.21 Providing facilities to entrepreneurs at a single window 
formed the basic purpose of District Industries Centres ard that involved 
delegation of powers to District Industries Centres both at Administrative 
and financial levels. Now the Ministry of Industry have informed the 
Committee that delegation of powers have by and large k e n  completed 
in respect of various heads viz., Administrative Powers, Powers far Pro- 
motional Activities. Financial Powers, Powers of other Departments and 
Organisations etc. for the individual States and Union Territories The 
Ministry of Industry have not clearly and specifically spelt out whether 
the model delegation of powers evohed at the A11 India DIC Conference 
for uniform application throughout the country and sent to all the States/ 
Udon Territories for implementation on 1 July 1983 have been imple- 
mented in all the States and Union Territories. It would seem this bas 
not been done on uniform basis. Tbe Committee reiterate their earlier 
recommendation that the Ministry of Industry should take steps to ensure 
the delegation of adequate powers to DJCs on an uniform basis, it is of 
the utmost importance/that all the concerned authorities should act in a 
coordinated manner. This is of particular significance about Electricity 
Boards and Financial Institutions. 

Establishment of rural marketing centres and showing preference by 
the Government and the public undertaking for purchase through the 
DlCs. 

(Paragraph 1.175-SI. No. 19) 

1.22 The Committee &id in paragraph 1.175 of their Report stated 
as under : 

"The Committee note that in order to aosist the small scale indus- 
tries, the DICs were required to make provision in their Action 
Plans for eitablahment of Rural Marketing Centres. Nhile 



the DICs in Karnataka had made provision in their Action 
Plans for opening rural marketing centres, the DICs in 
Andhra Pradesh, West Bengal and Kerala did not make any 
such provision. The DICs in Andhra Pradesh, West &gal. 
Kerala, Karnataka, Manipur, Sikkim, Nagaiand and Rajas- 
than, had also not been able to extend effective marketing 
assistance to the small scale unite and artisans. The Commit- 
tee need hardly point out that absence of adequate marketing 
outlets is the major problem being faced by the small units/ 
artisans and as such certain positive steps have to be taken by 
the Government and other promotion agencies to provide mar- 
keting support. The Committee desire that the organisations 
such as K hadi and Village Industries Board, All India Hand- 
loom Board and All India Handicrafts Board, National Small 
Industries Corporation, State Small Industries Development 
Corporation, District Rural Development Agencies etc. should 
play a more active role for providing marketing assistance to 
small scale industries in a coordinated manner. The question 
o f  the Government and Public Underrakings showing prefe- 
rence for purchase through the DICs should also be conside- 
red and appropriate instructions issued." 

1.23 In tbeir action taken note dated 27 September, 1985 the 
Ministry of Industry have stated : 

'The observations and recommendations of the Committee regard- 
ing marketing assistance to small scale industries was commu- 
nicated to StatelUTs and 15 of them have responded. The 
names of the 15 responded States are :- 

Sikkim, Rajasthan, Dadra & Nagar Haveli, Kerala, Tamil 
Nadu, Pondicherry, Haryana, Bihar, Meghalaya, Assam, 
Himachal Pradesh, U.P., Punjab, West Bengal and Chan- 
digarh . 

The names of the States where the echeme bas been devised and 
implemented include Rajasthan, Kerala, Pondicherry and 
Bihar. 

Tbe replies from Andtya Pradcrh, Karnataka, Manipur, and Naga- 
land have not ro far bGsa reccivod on the subject derpita repea- 



tad reminders. The position given by the State Government 
reveals that marketing assistance scheme has been devised and 
implemented in many of the States. "In Sikkim, there is a 
scheme called Rural Development Agency and more such 
agencies are proposed. They are providing marketing support 
to  the rural artisans and those trained under tbe TRYSEM 
Scheme". In Rajasthan, Small Industries Corporation acts as 
a nodal agency for providing marketing assistance to small 
industries including Government purchase Programme. Regu- 
lar buyer-seller meets are organised for boasting the sale of 
small scale industry products. 

Dadra & Nagar Haveli have set up ernporia and they par- 
ticipatejn exhibitions and trade fairs for promoting sales of 
small arid"dt3tage industries. 

*In Kerala the small scale units are helped in Govrrnment 
purchase programme; It is however, reported that the compe- 
tition is being faced by the local units with those in other Sta- 
tes. There is a provision of extending 5 per cent price prefc- 
rence to the local small scale units over the local large and 
medium units and 15 per cent price preference is given to 
focal units against the units located outside the State.420 items 
have been included for exclusive purchase from the State and 
only such items which are not manufactured locally out of this 
list would be purchased from other areas. The State is provi- 
ding all assistance and encouragcment for export and advcrtise- 
ment for boosting the marketing. Special emphasis is being 
given for export to gulf countries, (A copy of letter No. PMI 
M3/52369/84 dated 30.1 85 from State Government of Kerala 
is enclosed at Annexurt VIII). The State Government h a  
framed a scheme for providing more marketing assistance and 
this is being implemented in a phased munner. 

Tamil Nadu has also resenad 401 items for exclusive pur- 
chase from small scale unit8 and they are given price prefe- 
rence. The units are exempted from security for Government 
supplies A number of buyers and sellers meets are organised 
in different areas. - 

*Not vetted in Audit. 



In Pondichury 5 per cent rebate on sale through emporia is 
given. For setting up of sales emporium subsidy is provided, 
Price preference is given for Government purchaw programme 
and units are assisted for registration under Central Govern- 
ment Purchase Programme through NSIC. Buyer-seller meets 
are organised and participation in exhibitions and trade fair is 
encouraged and assisted. 

Haryana has set up 12 Rural Industries Centres under the District 
Marketing Officers and the DICs have overall control on them. 
They are mostly in DIC buildings. 28 items have been res- 
erved for exclusive purchase by the State Government Depart- 
ments and this libt is expanded from time to time. No service 
charges for the facilities by the centres are to be made by the 
rural units. 80% advance payment is made to the .tiny units 
for Government purchases. Under the instructions the pay- 
ment by the Government Departments have to be made to the 
units within 30 days. 15 per cent price preference is given to 
the local units over the prices quo:ed by the units from other 
States. 

In Bihar also 15 per cent price preference to local small scale units 
against outside units are given under the State Governments 
Purchase programme. No earnest money is to be given by the 
units and 75 per cent payment against the supplies are to be 
made within 30 days. 40 items have been reserved for 
exclusive purchase from small scale units by the local State 
Government organisations. 

Meghaloya is operating a scheme of price preference for Govern- 
ment purchase programme and it is reported that a new 
scheme is being formulated for rural marketing assistance to 
the craftsmen. 

Assam is giving 10 per c e ~ t  price preference to the registered units 
aver the non-registered units. No. security or earnest money 
deposit is required. 37 items have been reserved for cxciusive 
purchase from small a@e industries under Government pur- 
chase programme and corporations are extending coordinated 
marketing assistance to the units with the help of DIC. 



6. H h & d  Pradwh a provision of 174 per cent of prices prefe- 
rence utader Government purchase programme exists for local 
a n h .  The sales are being organised through the State 
Bmporia. 

West Bengal has set up 59 rural markt ting Centres for sale of local 
small and cottage industry products. Rural Marketing scheme 
is being implemented through the Panchayat Samiries and 
grant in aid for management support and fixed investment for 
interior decoration and final furnishing is provided to the 
Centre. An amount of Rs. 4000 per rural outlet as margin 
money is granted on the basis of which institutional finance 
w-uld be available. The DICs are supervising the operation 
of these Centres. There are district-level service-cum-market- 
ing cooperative unions existing in the district. At the State- 
level, the West Bengal Handloom Development Corporation, 
West Bengal Small Industries Corporation and West 
Bengal Small Industries and Development Corporations are 
helping in promotion of sale of the small and cottage industrial 
products through their respective butlets and they are nego- 
tiating with bulk buyers on behalf of small scale units in the 
area. The DICs are actively associated with this marketing 
assistance programme. 

There are a chain of emporia set in Punjab for the sale of cottage 
and small scale industry products under the Punjab Small 
Industries and Export Corporation. 

In the State of UP., a number of marketing Centre for promotion 
of sales of small scale and artisan based units have been 
opened. They are also associated with the Government 
Purchase Programme." 

1.24 The Committee has in their earlier Report pointed out tbat 
a w e  of adequate marketing outlets was a major problem being faced by 
small scale units and artisans and as such certain positive steps bad to 
be taken by Government and other promotion agencies to provide market- 
ing support, The Committee bad inter alia desired tbat tbe organisations 
like Khadi & Village Industries ~ o h d .  All India Handloom Board, All 
Irdh H a n d i d  Board, National Small Industries Corporation, DRDAs 



etc. rhoald play a more active rob for providing m m n g  msbtaace to 
Small Scale Indllstrlsa in a Coordinated manner. Unfortunately not dl 
the States have responded to the enquirieainidrted by the Wnlstry of 
Industry in thls regard. The reply of Government which io bawd on the 
response received only from fifteen Statar lndfcatea that the nature of 
marketing assistance being rendered to the small unib and Brtjmns varies 
from State to State. Only the States of Rafasthan, Xeralr, Pondickmy 
and Bibar are stated to have implemented tbe Scheme. No indication L 
avlilable from tbe Information received from the rwt of the States Is ahow 
that Government agencise like KVIC, Handicrafts and Handsloom Board, 
SSIC and DICs have taken nteps in a coordinated manner to involve 
themselves more actively in rendering marketing assistance to the small 
and tiny indostrles. The Committee wish to reiterate their recommenda- 
tion in this regard and desire that further rfforts should be made to 
persuade tbe States concerned to prevail upon the agencfea referred to 
give active and vigorous assistance to the small scale units In coping 
successfully with their marketing problems. 



CHAPTER I1 

RECOMMENDATIONS/OBSERVATIONS WHICH 
HAVE BEEN ACCEPTED BY GOVERNMENT 

Recommendation 
1.157 In pursuance of the Industrial Policy presented before 

Parliament on 23 December, 1977 a programme for setting up District 
Industries Centres (DICs) was launched by the Government of India to 
be operational from 1 May, 1978. The programme provided for setting 
up a DIC in every district of the country, in a phased manner in order 
to make the district headquarters a focal point for the development of 
small scale and cottage industries, to shift the emphasis from cities and 
State capitals to the district headquarters and to provide, under a slngle 
roof, all services and support needed by small and village entrepren- 
eurs. The main functions of the DICs were economic investigat~ons 
of the potential for development of tbe district, supply of 
machinery and equipment, provision of raw materials, arrangements for 
credit facilities, marketing assistance and quality control and research, 
extension activities so as to create industrial awareness among the 
entrepreneurs and artisans and entrepreneurial training. The DICs were 
alro to coordinate the activities undertaken by Government and other 
agencies in the field of industries. 

[SI. No. 1. (Para No. 1.157) of Appendix-IV. of 219th Report 
of PAC (1984.85) (7th Lok Sabha)] 

Action Taken 
Being a general observation no specific action is required. 

[Office of the Development Commissioner, Small Scale 
Industries No. DIC/2 (2) 85-PAC dated 24th127th Sept 19851 

Recommendation 
1.158 As a result of monitoring at different levels of the DIC 

programme, it was observed by the Ministry of Industry that the DICs 



were mostly functioning as an extension of the Directorate of Indwtries 
at the district level and not as a hub of promotionalactivities as intended 
and as such were not able to provide a new thrust to the task of gem- 
rating industries in rural areas, as expected. Accordingly in the 
Industrial policy announced in Parliament on 23 July, 1980, it was 
stated that the DIC programme had not produced benefits commen- 
surate with the expenditure and it was proposed to initiate more 
effective alternatives. After the announcement of the Industrial Policy 
an intensive review of the DIC programme by high level team consisting 
of representatives of Ministries of Industry, Commerce, Rural Re-uon- 
struction, Reserve Bank of India and State Governments was under- 
taken. The review teams recommended that instead of substituting 
DIC programme with another programme of organisation, it would be 
better to make certain changes in its structure so that it could make the 
desired impact. Accordingly, it was decided in August, 1981 to restru- 
cture the DICs which would consist of one General Manager, four 
Functional Managers and upto three Pmj$ct Managers in disciplines 
considered relevant to the needs of the district. 

[Sl. No. 2 (Para No. 1.158) of Appendix-IV of 219th Report 
of PAC (1984-85) (7th Lok Sabha)] 

Action Taken 
The observations of the Committee were communicated to the 

StatelUT Governments and were vigorously followed up regarding re- 
structuring of DICs. The up-to-date stafling position in the DICs has 
been shown in the Annexure-I. However, in respect of Project Mana- 
gers, with the exception of Orissa, West Bengal, Pondicherry, Chandi- 
garh, Dadra & Nagar Haveli, Tamil Nadu and Manipur, no Project 
Managers have been appointed so far and the States have reported that 
the process of selection and appointment is in progress. A number of 
States/UTs have, however, stated that they were facing difficulties in 
getting suitable candidates to fill up the posts. It may be Been from 
the Annexure-I that 95-47 per cent of General Managers posts, 79.53 
per cent of Functional Managers and 4.2 per cent of Project Managers 
posts have been filled up so far. State/UT Governments have been 
asked to expedite the process of restructuring and filling up of the vacant 
posts on a priority basis. 

[Office of the Development Commissioner, Small Scale !In- 
dustries, No. DIC/2(2)/85-PAC dated 24th/27th Scpt., 19851. 



ANNEXURE-I 

Restructuring and Stqefng position in DICs in the Country 
ason15.10,1985 - 

S1. Name of No. of General Functional Project 
No. the Statel DICs Manager Managers Managers 

UT ------ ------ ------ 
Posts No. in Posts No. in Posts No. 
sanc- posi- sanc- posi- sanc- in 
tion- tion tion- tion tion- pod- 
ed ed ed tion - 

1 2 3 4 5 6 7 8 9 

1. Andhra Pradesh 22 22 21 8 8 69 66 - 
2. Assam 10 10 10 40 34 30 - 
3. Bihar 33 33 29 132 107 99 - 
4. Gujarat 17 17 17 68 57 51 - 
5. Haryana 12 12 12 48 34 3G - 
6. H.P. 12 12 10 48 16 36 - 
7. J & K  14 14 14 56 49 42 - 
8. Karnataka 19 19 19 76 56 57 - 
9, Kerala 12 12 12 48 40 36 - 

10. MadhyaPradesh45 45 39 180 180 135 - 
11. Maharashtra 29 29 29 116 102 87 - 
12. Manipur 8 8 7 32 26 24 19 
13. Meghaiaya 5 5 3 20 3 15 - 
14. Nagaland 7 7 7 28 28 21 - 
15. Orissa 13 13 13 52 36 39 12 
16. Punjab 12 12 12 48 22 36 - 
17. Rajasthan 26 26 26 104 83 78 - 
18. Sikkim 1 1 a 1  4 2 3 - 
19. Tamil Nadu 14 14 14 56 39 42 2 
20. Tripura 3 3 3 12 4 9 - 

_I_ 



West Bengal I5 
Arunachal Pradesh 5 
Mizoram 2 
Pondicherry 1 
Goa, Daman & 
Diu 1 
Dadra and 
Nagar Haveli 1 
A & N Islands 1 
Chandigarh 1 

Total 397 397 379 1588 1263 1191 50 

Percentage 95.47 79.50 4.20 

Note : Before 198 1 the national pattern was 1 GM and 7 Functional , 
Managers invarious disciplines. Under restructuring of the 
DICs. this pattern has been revised to 1 General Manager, 4 
Functional Managers and upto 3 Project Managers per DIC. 

Recommendatioa 

1.159 Although the State Governments were asked to complete 
the re-structwing of the DICs by 31st October, 1981, it has not b a n  
done in m o ~ t  of the DICs. In this connection, the Ministry of Indur- 
try have stated inter-alia that the hesitation of the State Governments 
to undertake additional burden in the absence of any assurance for the 
continuance of the programme as a Centrally sponsored programme 
beyond Sixth Plan bas delayed the process of restructur- 
ing. The Committee feel that there should be no un- 
certainty in the continuance of a desirable programme and that the 
Ministry should ensure re-structuring of the DICs at an early data and 
report the progress to the Committee by 31 October, 1984. 

[SI. No. 3 (Para No. 1.159) of Appendix IV of the 219th 
Report of the PAC (1984-85) (7th Lok Sabba)J 



Action Taken 

About the continuance of District Industries Centres Programme, a 
reply has already been sent to the Lok Sabha Secretariat vide this office . 
letter No. DIC/2(2)/84-PAC 1.159 dated 12.1 1.1984 (copy enclosed at 
Annexure-I1 (A & B) and a8 such no uncertainty exists on the part 
of the State/W Governments. 

[Office of the Development Commissioner, Small Scale In- 
dustries No. DIC/2(2)185=PAC dated 24th127th Sept., 1985.1 

COPY 

Annexure-II(A) 
(Para 1.159) 

9th/l2th Nov., 1984 

Shri K.K. Sharma, 
Sr. Financial Committee Officer 
Lok Sabha Secretariat, 
Public Accounts Committee Branch, 
Parliament House Annexe, 
NEW DELHI- 1 1000 1. 

SUBJECT :-Recommendation of the Public Accounts Committee of Par- 
liament relating to restructuring of District Industries Cen- 
tres -para 1.159 p. 64 of the report presented to the Lok 
Sabha on 17th August, 1984. 

Sir, 

It may be mentioned that the State/UT Govts. have been advised 
frequently and we have also forwarded the recommendation of the Pub- 
lic Aocounts Committee regarding the restructuring of District Indus- 
tries Centres at the earliest. The ~oAmittee in its report had also made 
an observation that there should be no un-certainty in the continuance 
dbsired programme and the Ministry should ensure re-structuring of 
DICs at an early date, It may be mentioned that the then Union 



Minister of Industry in his letter of 13th July, 1984 addressed to all the 
Chief Ministers has stated that the DIC programme is to continue a8 a 
Plan Scheme during the 7th Five Year Plan. In view of tbu, there 
should be no uncertainty in the minds of a State Government mgd- 
ing continuous of this programme during 7th Plan. However, up-to- 
date position regarding re-structuring of DIC in various SUtelUT 
Governments is yet to be received. As soon as it is received the umc 
will be submitted to the Committee. 

Yours faithfully, 
Sd/- 

(Mohd. Akram) 
Director P I C )  

ANNEXURE-II(B) 
(Para 1 . 1  59) 

Copy of D.O. letter No. Nil dated July 13. 1984 
addressed to Shri Omesh Saigal, Administrator, 
Lakshadweep, Kavarati by Shri Narayan Datt Tiwari, 
the then Union MinistaJ of Industry. 

In my D.O. letter dated 12th March, 1984, I had drawn your kind 
attention to i ertain gaps noticed in the functioning and performance of 
District Industries Centres in the country and I had requested your 
cooperation in getting them bridged expeditiously. You will agree that 
the crucial point requiring your immediate attention is proper o m g  
and restructuring of DICs. While I appreciate the di5culties being 
faced by some State Governments in this regard but as the DIC pro- 
gramme is to continue as a Plan Scheme during the 7th Five Year Plan, 
I would once again urge that all vacancies in DICs be filled up imme- 
diately. Tbe process of restructuring may also be completed in Jkour 
State expeditiously. 

I n  this connection, I would further like to highlight the need for 
appointing a trainer for entrepreneurship development in each DIC. It 
would be worth while if one ffunctional Manager in each DIC is d d -  
gnated as Manager (Entrepreneurship Development) in eddition to his 
own duties. He could then be deputed to a suitable institution Pke 
the National Institute for Entrepreneurdip and .Smsll Bwinw Dsva 



lopment, Okhla, New Delhi for a refresher course so that on return he 
couid organise and promote entrepreneurship development in thia 
arm. 

Yours sincerely, 
Sd/- 

(Narayan Datt Tiwari) 

Recommendation 

1.163 From the Audit para, the Committee learn that there have 
been a number of irregularities in the construction of buildings for 
DICs. Besides Rs. 206.61 lakha remaining unutiliscd with the con- 
struction agencies, rcaulting in blocking of funds in 7 States (Andhra 
Pradesh, Assam, Himachal Pradesh, Kerala, Maharashtra, Rajastlun 
and Uttar Pradesh), completed buildings were taken over by the r e s p  
tive General Managers of the DICs in Madhay Pradesh without getting 
them technically inspected by authorised agencies. The Committee do 
not a g m  with the reply of the Government that since Laghu Udyw 
Nigam is the authorised agency of the State Government, further inspe- 
tion by any other agency was not considered necessary. That it W a s  
neasaary, is borne out by the fact that the competent supervising autbo- 
rity has now been requested to take steps to rectify the defects. The 
Committee desire the Ministry of Industry to issue necessary guidelinm 
in this regard to ensure that the buildings constructed for DICs are 
properly scrutinised by technical personnel so as to ensure that these 
me free from defects. 

[Sl. No. 7 Para No. 1.163 Appendix-IV of 21 9th Report of 
PAC (7th Lok Sabha). 

Necessary guidelines were sent to State/UT Governments who were 
to follow the same to ensure that the buildings constructed for DICs 
were properly inspected by technical personnel so that they were free 
&om def?scts. Copy of the letter is enclosed at Annaxure-V 

[Office of the Development Commissioner, Small Scale 
Industries, No. DIC/2(2)/85-PAC dated 24127-$19851 



ANNEXURE-V 
(Para 1.161) 

Copy of letter No. DIC/2(2)/84-PAC- 1.161 dated 18.10.1984 addroc 
scd to the ~ec rc i a r~ ,  Industries, A11 StatelUT Governments by Shri 
Mohd. Akram, Director (DIC) Office of the Development Com- 
missioner, Small Scale Industries, Nirman Bhavan, New Delhi. 

SUBJECT :- Construction of DIC Buildings. 

Sir, 

The Public Accounts Committee of Parliament in its report pro- 
sented to the Lok Sabha on 17th August, 1984 have stated that the 
progress regarding construction of DIC buildings has been very unsatis- 
factory. Although the Ministry of Industry had laid down 31st March, 
1983, as the deadline by which non-recurring grant meant for construc- 
tion of DIC omcc buildings had to be utilised and the construction of 
DIC building completed. The Committee has desired that the DIC 
buildings should be constructed without any further delay. They have 
also desired us to inform them the latest position regarding construction 
of DIC buildings in your State. The Committee has also desired that 
the DIC building when constructed should be properly inspected by 
competent and technical personnel and should be free from from any 
defects before it is handed over to the DICs for housing the DICs, 

It is, therefore, requested that the DIC buildings should be con- 
structed immediately for which funds have already been released to 
your State Government and that they should be inspected by a com- 
petent authority before they are handed over to DICs. 

Pasition regarding construction of DIC buildings should be fur- 
nished to this office. by 31st October, 1984 as the report has to be 
presented to the PAC of Parliament in the beginning of November, 
1984. This may kindly be treated as most urgent. 

Youn faithEuUy, 
MI- 

(Mohd; Akram) 
Director (DIG 



copy to : 

1. The ~ommissionerl~irector of Industries, A11 State/W Go- 
vernments. 

2. kll  Directors, Small Industries Service Institute, with the re- 
quest to kindly pursue the matter with the State Government 
to furnish the position regarding construction of DIC build- 
ing. 

Sd/- 
(Mohd. Akram) 
Director (DIC) 

Recommendation 

1.164 Again in Rajasthan, construction of DIC buildings was 
entrusted in April, 1978 to Rajasthan 'State Industrial Development and 
Investment Corporation whose normal activities do not include, as 
admitted by the Government of Rajasthan, construction of buildinge. 
The Committee find that the funds to the extent of Rs. 71.50 lakhs were 
sanctioned for the purpose and the total expenditure incurred upto 
3 1st Merch, 1982 was Rs. 35.40 lakhs, leaving Rs. 36.10 lakhs unuti- 
lised with the above Corporation. The Committee feel that assigning 
construction of all the 26 DIC buildings to a single agency which had 
no experience in this field contributed to the inordinate delay in com- 
pletion of construction of buildings. In this connection, the Govern- 
ment of Rajasthan have attributed this dely to the non-availability of 
suitable land. As the land for construction of buildings was to be 
provided free of cost by the State Governmants, the Committee feel 
that the State Government could have taken timely action in acquiring 
land for construction of DIC buildings. The Committee hope that at 
least now the work would be completed expeditiously. 

[SI. No. 8 Para No. 164 of Appendix-IV of 219th Report of 
PAC (7th Lok Sabha)]. 

Action Taken 

Government of Rajasthan has reported that construction of 21 
buildings have been completed, one purchased and 2 are at an advanced 



stago of construction and are likely to be completed shortly. A s  ro- 
gards the remaining 2 DICs viz, Ajmer and Jaipur, State Government 
has informed that they arc not getting suitable land for the purpose and 
efforts are being made to get the same. 

[05ce of the Development Commissioner, Small Scale In- 
dustries No. DIC/2(2)/85-PAC dated 24/27.9.1985]. 

Recommendrtion 

I .  165 The Committee note that it was envisaged in the guidelines 
issued by the Development Commissioner, Small Scale Industries in 
June, I978 that not more than two vehicles were to be provided per 
DIC and vehicles provided under the Rural Industries Project Program- 
me were also to be utilised so as to reduce the number of such vehicles 
purchased for the Centres. The State Governments were also advised 
to have only one vehicle in every DIC until the full complement of staff 
was in position. Accordingly, non-recurring grants for purchase of 
vebiclm preferably diesel operated jeeps, for DIC were released to the 
State Government. Eight State Governments/Union Territories had 
incurred an expenditure of Rs. 83.02 lakhs towards purchase of vehicles. 
However, some States purchased Ambassador cars in preference to 
diesel operated jeeps without the prior approval of the Central Gevern- 
ment who did not raise any objection as a number of States reported 
that they had to wait indefinitely for the supply of diesel jeeps and that 
the repair and maintenance cost of diesel jeeps was much more than 
those of Ambassador cars. The Committee desire that the Ministry of 
Industry should review the position and take appropriate corrective 
steps as may be warranted. 

[Sl. No. 9, Para No. 1.165 of Appendix-IV of 219th Report 
of PAC (7th Lok Sabhall. 

Action Taken 
The observations of the Committee have been conveyed to the 

State/UT Governments on 19.10.1984 for strict compliance, Howover, 
when any request for purchase of car is received in lieu of dimel jeep; 
the proposal is examined on merit. 

[ O 5 e  of the Development Commissioner, Small Scale Indus- 
tries No. DIC/2(2)/85-PAC dated 24/27.9,1983], 



1.166 Instances have come to notice where vehicles meant for 
DICs have been retained in the Directorate of Industries and used by 
the officers there. The Committee would like the Ministry of Industry 
to issue necessary guidelines to State Governments to avoid such 
misuse of vehicles meant for DICs. 

[SI. No. 10, Para No. 1.166 of Appendix-IV of 219th Report 
of PAC (7th Lok Sabha)] 

Action Taken 

Observations of the Committee have been communicated to all 
the StateIUT Governments for compliance. It has also been impressed 
upon the State Governments that vehicles purchased for DIC should 
only be used for the DJC works at the district-level except in case of 
natural calamity and General Elections. A copy of the letter dated 
19-10-1984 issued to the State Governments regarding proper 
utilisation of DIC vehicles is also enclosed at Annexure-VI. 

[Office of the Development Commissioner, Small Scale 
Industries No. DIC/2(2)/ 85-PAC dated 24127-9-1985.1 

A NNEXURE- VI 

Copy'of letter No. DIC/2(2)/84-PAC dated 19.10.1984 addressed 
to the Secretary, Industries Deptt., 
A11 State/UT Govts. by Shri Mohd. Akram, 
Director (DIC), Office of the Development Commissioner, 
Small Scale Industries, New Delhi. 

SUBJECT : Purchase of Vehiclesfor DICs. 

Sir, 

The Public Accounts Committee of Parliament in its report 
presented to the Lok Sabha has made following observations in ngard 
to purchase of vehicles for the DICs : 

"The Committee note that it was envisaged in the guidelines 
issugd by the Development commissioner, Small Scale 



Industtier in June, 1978 that not more than two vshiolea 
were to be provided per DIC and vehicles provided under 
the Rural: Industries Project Programme were also to be utilisd 
so as to reduce the numbcr of such vehicles purchased for 
the Centres, The State Governments were also advised to 
have only one vehicle in every DIC until the full complement 
of staff was in position. Accordingly, non-recurring grants 
for purchase of vehicles preferably diesel operated jeeps for 
DIC were released to the State Government. Eight State Govem- 
ments/Union Territories had incurred an expenditure of Rs. 
83.02 lakhs towards purchase of vehicles. However, some 
States purchased Ambassador cars in preference to diesel 
operated jeeps without the prior approval of the Cental 
Government who did not raise any objection as a number of 
States reported that they had to wait indefinitely for the 
supply of diesel jeeps and that the repair and maintenance 
cost of diesel jeeps was much more than those of Ambassador 
cars. The Committee desire that the Ministry of Industry 
should review the position and take appropriate corrective 
steps as may be warranted. 

Instances have come to notice where vehicles meant for 
DICs have been retained in the Directorate of Industries and 
used by the officers there. The Committee would like the 
Ministry -of Industry to issue necessary guidelines to State 
Governments to avoid such misuse of vehicles meant for 
DICs". 

It is therefore, requested that your State Govt. may 
kindly take suitable action in the matter as per the remarks 
of the Public Accounts Committee of Parliament mentioned 
above. It is also requested that vehicles purchased for DICs 
should only be used for the DIC work at the District level 
except in case of natural calamities as such floods and General 
Election. 

Yours faithfully, 
Sd/- (Mohd, Akram) 

~ i r e c t o r  (DIC) 



Copy to : 
1. The Commissioner/Director of Industries of all StatejUT 

Govts. 

2. All Directors, Small Industries Service Instt. 

Sd/- (Mohd. Akram) 
Director (DIC) 

Recommendation 

1.168 The Committee note that one of the objectives of the DIC 
was economic investigation of the potential for development of the 
District and as such the first task entrusted to each DIC was the 
preparation of an Action Plan. The Action Plan was to indicate the 
details of the industrial development programmes and needs for 
organisational support bringing out various requirements of inputs and 
production potentials separately for artisans based activities and 
tiny and small scale units. The Ccmmittee are concerned to note 
that upto March, 1981 out of 382 DICs only 301 had prepared Action 
Plans and in most of the Statelunion Territories Action Plans were 
prepared without proper survey. The then Secretary, Ministry of 
Industry also admitted in evidence that he did not think there was 
any detailed study done before starting the scheme. In this connection, 
the Ministry of Industry have informed the Committee that Action 
Plans have been prepared for all the DICs except those sanctioned 
since 1982-83. The Committee recommended that each DIC should 
have well equipped information and documentation centre which could 
effectively assist the prespective entrepreneurs in the area covered by it. 

[SI. No. I2 Para No. 1 .  I68 of Appendix-IV of 219th Report 
of PAC (1984-85) (7th Lok Sabha)] , 

Action Taken 

All the DICs have prepared Action Plans. However, they have 
been instructed to update them after proper surveys as per the guidelines 
issued vide letter No. DIC/8(23)/83 dated 15th June, 1983 as placed 
at Anncxure-VII. 150 Action Plans have since been updated. 

[Office of the Development Commissioner, Small Scale 
Industries O.M. No. DIC/2(2)/85-PAC dated 24127-9-19851 



A NNEXURE- VII 
(Para 1.168) 

PRIORITY 

Copy of letter No, DIC/8(23)/83 dated 15th June, 1983 addressed 
to the Commissioner/Director of Industries (All StatesIUTs) by 
Shri B.B. Maiti, the then Director (DIC) in the office of the De- 
velopment Commissioner, 'Small Scale Industries, Nirman . Bhavan, 
New Delhi . 
S U B J ~ T  :-Updating of Action Plans of District Industries Centres. 

Sir, 

At the time of initiation of DIC programme, Action Plans were 
hurriedly prepared by the DICs. Although detailed guidelines 
were issued by this office vide this office letter No. DIC/8 (23)/78 dated 
29th December. 1978, many of the DICs did not follow the guidelines 
strictly. As a result, some of the Action Plans prepared were found to 
be rather sketchy in character. Although DICs were instructed to prc- 
pare blue print of Block-wise development for the next four years, some 
of the Action Plans contained development plan only for a year or 
two. Demand analysis had generally not been upto expectation. At 
the time of the review of some of DICs during 198 1, it was observed 
that the actual development did not follow the plan enunciated in the 
Action Plan. The concerned DICs explained this by saying that the 
Action Plans were prepared hastily. The DICs were also requested to 
prepare project profiles of the main candidate industries recommended in 
the Action Plan and put those as a part of it. This has been done 
in a few caees only. 

Now as the DICs are being re-structured and revamped it is neces- 
sary to dovetail tbe Action Plans with the Sixth Plan and the Seventh 
Plan frame. We are already aware of the shortfalls of our earlier Action 
Plans. It is thmfore intended to up-date the Action Plana already 
prepared and remove its shortcomings. 

In the up-dated Action Plans the projections of development have 
to be made year-wise for the next five years beginning from 1983-84. 
Rekources position has to be re-examined taking into consideration the 
detrelopment that has already taken place in the intervening period and 



. . 
@ocpdV6  i & ~ ~ w t b  trend. ~ h d  stress has to be given on the sur- 

plum of major products/inputr on whidr the new industdes would tie 
bawd, leaviqg d d e  tho minor productslinputs and products that cannot 
be U& ;bc+khw. The misting industries Status Section should depict 
picture of clevelopmcnt separately in major, medium. small industries 
owtor end arthm units that has taken place till this time, stating their 
product status, employment potentials etc. and prospects of further 
ancillarisation. The candidate industries section she$$ rpvjew the 
earlier mommendationr and should have direqt bearing ' k th  the re 
s o u m  and demand analysis and the ancillarisation potentials of the 
existing industries. The year-wise and block-wise development plans 
for the next five yeart should closely correspond to the candidate indus- 
tries section. It should also be linked with the infrastructure now 
available and those that are expected to be available during the next 
five yeara. The facilities available, the dificulties being faced and the 
probable solutions thereof should be clearly brought out in a section of 
the Action Plan, Projcct Profiles for the main candidate industries at 
different scale8 of operation for the convenience of different categories 
of entrepreneurs may be put forth. Lastly, the updated Action Plans 
have to correspond with District Credit Plan prepared by Lead Ranks. 

In order that format of information on '*Existing Industry Status" 
and "Work Prograrnmme" Sections are precise and uniform in respect 
of all the DIG, we have restructured some schedules. The informa- 
tion may be furnished in the prescribed schedules. The Chapter plan 
of writing the Action Plan is also sent herewith. 

You are rqucated to kindly instruct the DICs to pay urgent atten- 
don to updating the Action Plans so that the updated Action Plans 
arc finalid and sent to this ofice in triplicate by 3 1st October, 1 83, 
positively. ?he Manager (Economic Investigation) would have to be 
solely busy with and mainly responsible for this job. The services of 
other Functional and Project Managers would also be required. The 
General Managera are to coordinate and finalise the report. Along- 
with the Action Plans, the DICs may be instructed to furnish a wricc- 
up indicating the follow-up actions hey have taken in implementing 
the Action Plan prepared previously and the trend of development that 
bar t&n plaoa v&-a-v& the Action Plan, pointing out where the actual 



development has departed &om the ActiwpLm md jhs tclrronr Jhezrof 
md where it har followed it clwely. 

t i  Copy for information and urgent neceseaq adon to 
The General Manager 
(All DICE) 

Bdl- 
(B,B. Mdd) 
Director @IC) 



37 ,, 
CHAPTER PLAN FOR UPDATED ACTION PLAN 

CHAPTER I , , .  : Introducina the district briefly 

CHAPTBR fi, : ~osi t ion of ~ & a t e d  UnempIoyed 

61) Port Graduate 
" I2F Graduates . . 

(3) ' ~nde r~ rad tp t e  upto ~atriculatcfi' 
.(4) Degree Holders and Diploma Holders 
' 

in Engineering & Technical discipline 

CHAPTER 111 : 

CHAPTER IV : 

CHAPTBRV : 

i 

CHAPTER VI : 

CHAPTER VII : 

CRAPTER VIII : 
CHAPTERIX : 

CHAPTBR X : 

' Arua Resources 

Agricultural, Minerals, Forestry, Livestock, Fr- 
sherier, Sericulture and others-availability of 
skill only major resources and their surpluses 
for industrial use are to be given. Concentration 
of particular skills are to be indicated. 

Existing infrastructural facilities 

Rail, road, transport, communication, banking 
facilities, power, water, training facilities, indus- 
trial estatcs/plots, common fadity testing centm. 

8xisting Industry Status 

Large, medium small scale, artisan-based dean- 
t r a l i ~ d  sector. 

List of candidate indirstriss 

Demand-based, resource-based and skill-based. 

Brief analysis of candidate industries 
Identified for development in the area with parti- 
cular reference to demand, resources and tkW. 
Speck12 infrastructure needed 

Work Programme ( from 1983-84 to 1987-88 ). 

Profict Projiks for major candidate industries. ' 



In order to '&& '' igit'' c t  W&ge* in' D& 
have a clear percepti,?; :gf, yqi.3.. q~qqpd, , f lp3 t ive l~  di*mRl;rek: 
responsibilities, the brogramrne envisaged a scheme of trainiag f i r  them. 
The Committee have, h o w e v e ~ ~ ' t h a t * ? ' k i t M r  the training imparted 
was not comprehensive or no training was.jmq8rted. In this connec- 
tion, the Ministry of Industry have informed the Committee that 276 
General Managers and 758 ~unctioniil" hi~na&la have been trained 
upth the year 1983-84 and that tht qm'aiMng 'Ijersonnel at manageria! 
level would be trained by the end of 1984-85. The Committee h o p  
that the assurance given by the Mi&g , ;o f , Indus  would be fulfillaj. 
The Committee further desire that steps might be taken to make the 
training as comprehensive as posdble k:'& W'fbbprove the functioning 
of DICs. 

I 

, [Sl ... No. 14 ( ~ * n  No. 1.170) ofeAmdix-IV of 219th Re- 
potb of PAC (1984-85) (7th Lok Sabha)] 

, ,.\,,, , . I :ti\; ? L  . V f  ., i ' 
In order to make the training programme for DIC personnel more 

coqvehensive, steps Lke project apprdiral, beh~vioural aspects, mar- 
keting and sales management, export techniques, credit appraisal, 
motivation of the entreprewts, tie-d malwl, sick industry nurung 
etc have been included in the course and further the coverage of topics 

' " ' I \  1 
have been made more wid&. ;'.in o k f  to nia& it pragmatic, more came 
studies based on real field experiences of the Managers of DICs have 
been included. To equip the Fun&M mqffscre in a r m  like Credit, 
appraisal, marketing, economic investigation, cottage industries etc. 
specialised tailor-made %6ltisc$ h a h . W n  lMdhged for equipping them 
with better tec)lgjquep ip , ,: their . , .; 8 @Id ~f spc@?j/p@on. Training courses 
have been orgbised at different regions of the country to make it more 
convenient for the bfficed to attend: ReputUd traiifbg iortitutione 
like Small Industries Extension Training Institute, Hyderabad, State 
Bank of India Traioing. ,Ce~k,  W q r e , ,  Qlcutta. Delhi, I n d h  
Institute of Management, Calcutta, Management, ?~velo ment Insti- 
tute. Raryann were &&CJ tb ~i&b'diY~iD~k;hb. I h d J  u'$&' 
s a l s t l k r ; & o J d i a & : ~  w w c  W i t 4 ~ c a 4 ~ 1 ~ c ~  ab-, 



lib Centra for Entrepeneurship Development, Ahmedabad, AII Iadia 
Manufacturers Organisation, National Institote for Entrqprmcunhip 
and Small Bgsiness . - Development, New Delhi etc. . 

. .  - 
Dbrjng .the. year 1984-8 5, six training courses have been organlsed ' 

for thp'buieral Man&ers/Functibnal ~ a n a ~ e r ;  of the DICs and ,I 67 
,erioni havi k n  trained till the end of February, 1985. Regarding. 
thpaumbernaf persons trainq, it may be mentioned that due to inter- 
chanbabifity both in the field and at ' h c a d q ~ ~ r t e r s . ~ ~ i a l l ~  op a w u n t  .. 
of transfer o r  .promotions and retirement etc. the number of t r a i w  
perdono. becomes kss as compared to the number of officers poeted in,, 
the DlCs. Therefore, the efforts of training have to be a continuous 
pr'&b and 'the new incumbints have got to be" trained afresh. How- 
ever, it has been embhasiscd- to the State Governments tha; the maxi- 
mum number of pcisons'should be sponsored for undergokg the trdning 
courses. 

-: '. 9" ' I&.. .u&c ~e;;,opment id ( ,  . > .  . ' 
ommissioner, Small Scale In- . . " dustries, No. DIC12(27/85-PAC dated 24/27.9.1985]. 

1 ' 5 ' .  I I : ,  f ! ~  

Recommendation 
b i * f , i 5  1 ' t l l l ~ l ,  

The DICs w.ere required to ascertain the requiremen@ of 
raw matcria1s"for various units and to assist them ia. +mcuring the 
ma~~fiais  icoriomicdly as well as to watch proper utilisation. The 
Comiitteea~e, however, distressed to find that most of DIG in Naga- 
land; Manipur, Assam, West Bengal, Bihar. Kerala and Karnataka had 
either not taken effective steps to establish raw material depots or codd 
not' arranee adequate supply of various raw materials required by the . 
units. In some States, the authority for distribution of scarce materials 
rest$ with the State authori tics and as such no c$ctive action could bo- 
taken by the' DICs. i'he Committee are surprised to note from the 
reply of the Ministry of hdustry that tbe setting up of raw m a t e a  
depots by the DICs was not contemplated under the DIC scheme and. 
that the question of opening raw material depots. in a district.is do be 
de6iiBd by the Small Industries Development Corporation in consulta- 
tion with the State Gavernment. ,The Ministry have, further informed 
tl# Committee that there is a ~losdliaison between. DLCs and SSIDCLI 
for'providing raw materials to sinall scale sector and recommendations 
XL@I€I by the DICs arc generally honoured by the latt.er. . The Com- 



mittab feel that ar timely availability of adequate raw mbrialr ir one 
of the pre-requisite for running of an industrial unit, the DIC mud haw 
an effective say in its distribution. The Committee recommend that 
representatives of the DICs should be closely associated with the qency 
for the procurement and distribution of raw materials in the district. 
Further, it i3 necessary for the ~ 1 ~ s ' t o  ensure proper utilisation of raw 
materials as in a test check in audit it was found that in twb States v f i .  
Uttat Pradesh and West Bengal, scarce raw materials worth &''75.59 ' 

lakhs were misntilised by 69 units whereas in the States of Madhya 
Pradesh, Kamataka and also in Uttar Pradesh proper utilisation of raw 
materials by the units was not verified. As the total number of such 
cases might be. quite large if all the States/Union Territories are taken 
into account, the Committee desire that the DICs should be required 
to play a more active role in monitoring the position and taking appro- 
priate action in coordination with other State and Central authorities. 

* .  
[Sl. No. 15 (Para No. 1.171) of Appendix-IV of the 219th 

Report of PAC (1984-85) (7th Lok Sabha)]. 

Action Taken 

The observations and recommendations of the Committee regarding 
association of DICs with procurement and distribution and also moni- 
toring of raw materials were communicated to the State Governments 
and Union Territories. Replies have been received from 14 StateslUTs 
which reveal that, by and large, the DICs are being actively arsockttd 
with the allocation and monitoring of raw materials and their utilira- 
tion. Thc role played by the DICs include the assessment of raw 
mPterioi rtquirements and sponsoring the cases to the Stste Industfief 
Development Corporations and also issuing essentiality certificate6 for 
imported raw materials. The State-level Corporations are charged 
with the responsibility of procurement and distribution of raw mate- 
rials to the small units through their raw materials depots wt up at 
centre6 of concentrationm The DICs recommend to the Corporatiom 
the requirement of various raw materials indicated by the unitr in th& 
area to be stocked in the &pots. The Corporations inform the DICE 
about the actual allocations to theo units and the DIG keep a close 
watcb on the proper utilisation of raw material by the unitr. In wc 
w h e ~  the mir-utilisation is detected the matter is taken up with the 
cmccrncd agency and further supply of raw material is stoppad, The 

\ 



recommendations of the DICs are generally accepted by the prwurc- 
mcpf and allocating agency. Thus the DICs are playing a vital and 
effective role in assessment, recommendation land moaitoring of trrw 
material and their utilisation. .. 

h a few States, DICs are not actively associated. ~ondich&y 
and Meghalaya are two out of the reported StateIUTs where the DICs 
are not actively associated with the procurement and distribution of 
raw materials, but they are involved in the utilisation of the raw mate- 
rials mainly for inspecting. In case of pondicherry the work of assess- 
ment, distribution and procurement of raw materials to small scale 
industries is being dealt with by the Director of Industries. There is a 
separate raw material depot functioning in Pondicherry and run by 
National Small Industries Corporation which procures raw materials 
and distributes to all small scale industries according to the orders 
issued by the Director of Indusiries. The raw materials like iron and 
steei, fatty acids, parafin wax match wax, pig iron etc. are presently 
being procured and supplied through the raw material depots. The 
entire needs of the small scale sector in Pondicherry UT is being 
taken care of by the Director of Industries through the raw material 
depots. The technical officers of the Industries Department inspect the 
proper utilisation of the allocated raw materials. The officials of the 
DICs also periodically inspect the industries for finding out their needs 
of fresh raw materials and help them to procure the same from raw 
material depots and from the producers, 

In case of Meghalaya the allotment of cement, parafin wax, steel 
etc. is made by the Industries Department through the State Small 
Industries Development Corporation and approved dealers of the Go- 
vernment. The DICs are involved fully for checking the utilisation of 
the raw materials. The Governments of these States are being request- 
ed to take appropriate action. 

[Office of the Development Commissioner, Small Scale 
Industries, No. DIC/2(2)185-PAC dated 24/27.9.1985]. 

, , 

Recommendation 
One of the main functionb of the DICs is to assist the 

artisans and small scale units in getting financial assistance from bauks 
and other financial institutions. For this purpose applications for 



innitutional finah& are to lk assessed and' '~ecommended by ,the :DXs 
through the Manager (credit), ali' o&er deputed bj; the Zead . ~a'nk' - 
of the District. The Committee are surprised to fihd that out of 
79,445 cases recommended by the DICs irr f l ' '&t;cs~~i&"iT~~hories  
durjng 19?8-79 to 1981-82, only 30,035 cases were accosded sanction 
by .thy banksjfinancial,,jnstitutions. In another Statg, , State, - viz. 
~ i h a r a s h t r a ,  out of 38,883 cases rpommrnded by DICs as many as 
12~4.~2 casu wire r4ected by thq banks whereas in Andhrs. Pfaqqsh, 'oht 
df i&902 rc&rnmeidei cases, 41 39 cases wire pending as .;xi &ail, 
1982 Gith the banks for' over 30 days. In ~ g ~ i l a n d  also, out' of 185 
&s;'only 33,c&,s.yere sanctioned by the banks. .It is surprhing 
that in most of thesc cases . neither t h e  banks. had 'given n b h a d  the . ., . 
111~s tried to ascertain the reasons for rejection of.such. a large number . . 
of applications although 'as stated by .the secretary, . ~ i & s t q  of 
Industry in evidence, in all these cases relevant projects ware.appraistd 
by the credit Managers borrowed from the banks before.recommending 
financial a'ssistance. 
d*" . . 
. . 

During their Visits th different 'States, the study ' ~ r o u ~ s  of 'ihe 
Committee had come.ac@ss frequent ' cornplainti regarding"inadqbate 
Pviilabifity of financial support to entriprenebs reco*mended . - . ? -  by 
DICs. It kas state that'thcrr was pcdrrally a tendency on the part 
banks th delay the sanction of loans to the' entrepreneurs recommeded 
by DICs. In quite a number .v$'&ses;'the badgs'heiib.cr'sdilctfoned 
nor rejected loan applications, keeping the prospective entrepreneurs 
in guspentg. .One of the reasons for.this .was stated. toebethat in rural 
qtees hanks were badly under-staffed and .in many caseo persono in 
positions of responsibitjty did .not have the right attitude. It was 
also stated that schcmeslproposals appraised by the General Managers/ 
Credit Managers of DICs were again independently apprrised by banks 
and this led to unavoidable delays. T h i  'ins~ructions 6f' the Reserve 
Baek of India regarding grant of loans were. also not being followed 
by bank officers. The represcptative.>plfl, ,.. ..,l.,. the Ministry of Industry 
admitted before the Committee that they have been facing difficlulty 
in securing credits for the dfretjfene~fs",jhentified by the DICs since 
1979 itself. He .stated. that his 'predece8sor ' and even ?he Minister 
had meetings with the Governor, ReSerite BBnk 'of India on hiah 
rejections of applications, insignificant funds made .available and too 



Ion8 time taken by the banb in granting loans etc, 

[Sl. No. 16 (Para No. 1.172 of Appendix-IV of the 219th 
Report of PAC (1984-85) (7th Lok Sabha)] 

Action Taken 
The observations and recommendations of the Committee regarding 

inadequate financial suport to the entrepreneurs, high rate of rejections 
of applications and delay in sanction by banks were forwarded to the 
Department of Banking, Ministry of Finance with a copy to the RBI 
for their comments and suitable action. In reply the Department of 
Banking have informed that the matter was taken up with the Reserve 
Bank of India. The comments received from the Reserve Bank of 
Indian are as under . 

"Regarding inadequate availability of financial support to 
entrepreneurs recommended by DICs, the RBI has advised 
the banks that the quantum of crcdit to be sanctioned 
in each case should be need-based. While sanctioning credit 
limit/loans the requirements of one full operating (production) 
circle should be realistically assessed and a contingency of 
10% to 20% should be added to this amount in the original 
sanction itself to be disbursed wheo required in &y unfor- 
seen Contingency due to operational bottle nceks or 
for some consumption, requirements. ~urther, the credit 
limits sanctioned should be reviewed at periodical 
intervals (say annually) to assess whether the working copital 
requirements of the units have increased either as a result 
of enhanced levels of operations or increased cdsts and 
accordingly enhancements in the loan authorisad wherever 
justified. 

Regarding delay in sanction of loans to tbe entrepreneurs 
including artisans and tiny units, the RBI has advised the 
banks to ensure that all credit proposals upto Rs. 25000 
should be disposed of within a fortnight and those for over 
Rs. 25000/- within 8 to 9 wteka We have also dhctcd banb 
to delegate adequate power# to sanction credit p r o p o d  
from weaker sections without reference to any higher authority. 
Staffing pattern of branches is revied by the banks as also 
by Reserve Bank of India duriag periodical hpcctioas. 



Measures are alao being taken to bring about attitudinal 
changes of staE through training/dimissions in meetings/ 
workehopslseminars d c .  

Regarding delay in apprisal of the schemes and proposals 
of tntrtpreneurs, the RBI has advised the Banks that in 
respect of the advances above Rs. 25000/- and upto Rs. 1 
U h  in order to ensure that the appraisal at both the DIC 
and the banks is taken up simultaneusly the DIC 
will forward a wpy of the application to the bank. Further 
the Manager (Credit) of DIC will airo have discussions with 
the Branch Manager of the bank wherever possible during 
the appraisal stage so that their points also can be taken care 
of during the 6rst appraisal itself. However, as the lesponsi- 
bility for the rccovery of loans and advadces granted by banks 
rests with them and not with DICs for the purpose of 
credit decision they make assessment of credit proposals 
from the angles of viability and need-based character even 
in respect of those received through the DICs. 

~ e g a r d i n ~  RBI instructions about grant of loans not be- 
ing followed by the banks the RBI undertakes periodical ins- 
pections of banks and the cases of non-compliances of RBI 
instructions are observed and brought to the notice of the con- 
cerned bank for prompt corrective measure. 

Regarding rejections of loan applications by the banks, 
the RBI has advised that if any proposals sponsored by a 
DIC is found to be not acceptable to them, it should be re- 
turned to the concerned DIC with the specific reasons for non- 
acceptance. The DlCs would then be expected to rectify the 
defects or deficiencies so as to make it eligible for finance. A11 
banks should initiate a feed back mechanism to ensure that 
tbe time limit fixed for disposal of proposals is adhered to and 
the applications are not rejected on flimsy grounds. Specific 
instances of credit refusals in respect of viable projects by 
banks when brought to our notice by individual units or their 
representative bodies or tiovernmen t are taken up with con - 
crmed bankd for remedial action. 

Regarding the routing of the loan applications by the en- 
trepreneurs through DICs, the banks have been advised by the 



Reserve Bank that it is not the intention that all credit propo- 
sals for assistance must necessarily be routed through DIC 
The branph Managers should continuo to entertain s&h p r o p  
sals directly. 

[Office of the Development Commissioner, Small Scale Ind- 
dustries No. DIC/2(2)/85-PAC dated 24127-9-1985.1 

Recommendation 

1.173 The Committee feel that the present position regarding 
grant of loans by financial institutions is most unsatisfactory and needs 
to be streamlined. If after appraisal a case for grant of loan is re- 
commended by DIC, it should normally be sanctioned by the banks 
otherwise the appraisal by DIC simply leads to an extra burden for the 
entrepreneurs as he has now to get his loan application cleared at two 
places. Moreover, the Committee do not see any justification for such 
high rejections. The Committee recommended that bank should in- 
variably inform the DICs about the reasons for rejections. The Com- 
mittee have no doubt that until and unless there is a basic change in the 
position, the DICs can never be a success. Timely availability of ade- 
quate financial support is essential. The Committee hope that appro- 
priate steps would be taken in this regard. In this connection, the 
Committee understand that there are areas in the country not covered 
by any lead Bank. The position should be looked into with a view to 
covering such areas by some of the existing Lead Banks immediately. 

[SI. No. 17, Para No. 1.173, Appendix-IV of 219th Report 
of PAC (1984-85) (7th Lok Sabha)]. 

The observations and recommendations of the Committee regarding 
streamlining the procedure for provisioning of financial support to 
entrepreneurs for covering uncovered areas by the Lead Banks was 
forwarded to the Department of Banking, Ministry of'~inance with a 
copy to the RBI for their comments and suitable action. The RBI has 
informed that the Lead Bank Scheme covers all the districts within the 
country and there is a lead bank for each of the districts. In the case 
of newly formed districts also, lead responsibility is assigned to various 
banks immediately on the formation of such of the district. Only the 
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m&opalitan cities d Bombay, Calcutta, Madras and New Dclhi have 
hem excluded ftom the echcme fight from its inaoptioa as these cities 
have wclldcvcloped banking infrastructure. 

[om& of the ~e&Ioprnent Commissioner, Small Scale In- 
dustries No. DIC/2(2)/85-PAC dated 24i27.9.19851. 

Recommendatioo 

1.175 The Committee note that in order to assist the small scale 
industries, the DICs were required to make provision in their Action 
Plans for establishment of Rural Marketing Centres. While the DICs 
in Karnataka had made provision in their Action Plans for opening 
pral  marketing centres, the DIC in Andhra Pradesh, West Bengal and 
Kcrala did not make any such provision. The DICs in Andhra Pradesh, 
Wcst Bcngal, Kcrala, Karnataka, Manipur, Sikkim, Nagaland and 
Rajasthan had also not been able to extend effective marketing assistance 
to the small scale units and artisans. The Committee need hardly point 
out that qbsence of adequate marketing outlets is the major problem 
being f a d  by the small unitslartisans and as such certain positive steps 
have to be taken by the Government and other promotion agencies to 
provide marketing; support. The Committee desire that the organisa- 
tions such aa Khadi and Village Industries Board, All India Handloom 
Board and All India Handicrafts Board. National Small Industries Cor- 
poration, State Small Industries Development Corporation, District 
Rural Development Agencies etc, shouId play a more active role for 
providing marketing assistance to small scale industries in a coordinated 
manner. The question of the Government and Public Undertakings 
showing preference for purchase through the DlCs should also be con- 
sidered and appropriate instructions issued. 

[Sl. No. 19, Para No. 1.173 of Appendix-1V of the 219th 
Report of the PAC (1984-85) (7th Lok Sabha)]. 

Action Takm 

The observations and recommendations of the Committee regarding 
marketing assistance to small scale industries was communicated to 
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State/UTs and 15 of them have responded. Tho name8 of the IS resl 
ponded States are :- 

~ikkim, Rajasthan, Dadra & Nagar Haveli, K& T w  
h d u ,  Pondicherry, Haryana, Bihar, Meghalaya, A, Himachal 
Pradesh, U.P., Punjab, West Bengal and Cbandigarh. 

, The names of the States where the scbeme has been devised and 
implemented include Rajasthan, Kerala, Pondicherry and Bihar. 

The replies from Andhra Pradesh, Karnataka, Manipur and Naga- 
land have not so far been received on the subject despite repeated 
reminders. The position given by the State Government reveals that 
marketing assistance scheme has been devised and implemented in 
many of the States. "In Sikkim, there is a scheme called Rural Deve- 
lopment Agency and more such agencies are proposed. They are 
providmg marketing support to the rural artisans and those trained 
under the TRYSEM Scheme". In Rajasthan, Small Industries Cor- 
poration acts as a nodal agency for providing marketing assistance 
to small industries including Government Purchase Programme. Re- 
gular buyer-seller meets are organised for boosting the sale of small 
scale industry products. 

Dadra & Nagar Haveli have set up empoda and'they participate 
in exhibitions and trade fairs for promoting sales of small a 
indastries. 

In Kerala the small scale units are helped in Government purchase 
programme. It is, however, reported that the competition is being 
faced by the local units with those in other States. There is a provision 
of extending 5 per cent price preference to the local small scale units 
over the local large and medium units and I5 per cent price preference 
is given to local units against the units located outside the State. 420 
items have been included for exclusive purchase from the State and only 
such items which are not manufactured locally out of this list would be 
purchased from other areas. The State is providing all assistance and 
encouragement for exports and advertisement for 6oosting the market- 
ing. Special emphasis is being given for export to gulf countries (A 
copy of latter No. PM/M3/52369/84 dated 30.1.85 from State Govem- 
meat cf  Kerala is enclosed at Annexure VIII). The State Government 



has framecl a scheme for providing more marketing assistance and this 
is being impleamted in'a phaad manner. 

Tamil Nadu has also reserved 401 items for exclusive purchane 
from small scale units and they are given price preference. The units 
a n  exempted from security for Government supplies. A number of 
buyers and sellers meets are organised in different areas. 

In Pondicherry 5 per cent rebate on sale through emporia Is given. 
For setting up of sales emporium subsidy is provided. Price preference 
is given for Government purchase programme and units are assisted for 

under Central Government Purchase Programme tbrough 
NSIC. Buyer-seller meets are organised and participation in exhibi- 
tions and trade fair is encouraged and assisted. 

Haryana has set up 12 Rural Industries Centres under the District 
Marketing Officers and the DICs have over all control on them. They 
are mostly in DIC buildings. 28 items have been reserved for exclusive 
purchase by the State Government Departments and this list is expand- 
ed from time to time. No service charges for the facilities by the 
centres are to be made by the rural units. 80% advance payment is 
made to the tiny units for Government purchases. Under the instrue 
tions the payment by the Government Departments have to be made 
to the units within 30 days. 15 per cent price preference is given to the 
local units over the prices quoted by the units from other States. 

In Bihar also 15 per cent price preference to local small scak units 
ag@st outside units are given under the State Governments Purchase 
Programme. No earnest money is to be given by the units and 75 pn- 
cent paymenragainst the supplies are to be made within 30 days. 40 
items haue been reserved for exclusive purchase from small scale units 
by the local State Government organiaations. 

Mtghalaya is operating a scbeme of price preference for Govern- 
ment purchase programme and it is reported that a mew scheme is being 
formulated for rural marketing assistance to the craftsmen. 

Assam is giving 10 per cent price preference to the registered unib 
over the non-registered units. No security or .earnest money deposit 
is required. 37 items have been reberved for exclusive purchase from 



small scale industries under Government purchase programme and 
corporati~ns are axtending coordinated marketing assistance to the 
units ,with the help of DIG. 

In Himachd Pradesh a provision of 174 per cent of price preference 
under Government purchase programme exists for local units. The 
sales are being organised through the State Emporia. 

West Bengal has set up 59 rural marketing centres for ule  of 
local small and cottage industry products. Rural Marketing d e m e  is 
being implemented through the Panchayat Samitiar and grant in aid for 
management support and fixed investment for interior decoration and 
final furnishing is provided to the Centre. An amount of Rs. 4000 per 
rural outlet as margin money is granted on the basis of which institu- 
tional finance would be available. The DICs are supervising the ope- 
ration of these centres. There are district-level service-cum-marketing 
cooperative unions existing in the district. At the State-level, the West 
Bengal Handloom Development Corporation, West Bngal Small Indus- 
tries Corporation and West Bengal Small Industries and Development 
Corporations are helping in promotion of sales of the small and cottage 
industrial products through tbeir respective outlets and they are nego- 
tiating with bulk buyers on behalf of small scale units in the area. The 
DICs are actively associated with this marketing assistance programme. 

There are a chain of emporia set in Punjab for the sale ofoottage 
and smell scale industry products under the Punjab Small Industries 
and Export Corporation. 

In the State of U.P., a number of marketing Centres for promo- 
tion of sales of small scale and artisan based units have been openad. 
They arc also associated with the Government Purchase Programme. 

[Office of the Development Commissioner, Small Scale In- 
dustries No. DIC/2(2)/85-PAC dated 24/27.9.19851. 



A NNEXURE. VIZI 
(Para 1.175) 

Copy of letter No. PM/M3/52369/84 dated 3O.l.1985 from Tbs 
Director of Industries & Commerce, Directorate of Industrice & 
Commerce, 'Vikas Bhavan', Trivandrum-695033 addressed to the 
Director (DIC), Govt. of India, Ministry of Industry, Office of 
the Davdapment Commissioner, Small Scale Industries, 7th Floor, 
Nirrnan Bhauan, New Delbi. 

The Director (DIC) 
Govement of India, 
Minhtry of Industry, 
Ofice of the Development Commissioner, 
Small Gcale Industrica 
Nirman Bhavan, 
NEW DELHI. 

Sir, 

SUBJET : Industries-Marketing Outlets in small scale Indkstrial 
Units in-regarding. 

Ref: Your letter No. DJC-2 (2)lPAC/81/1-175 dt. 16.1 1 .lW. 

The present position of this State in respect of marketing amis- 
tance b ing  provided to small scale units are as follows : 

(1) Government have reserved 420 items of SSI products for ex- 
clusive purchase from small scale sector witbin this State and 
if not available within the State from Small Scale Sector out- 
ride the State. 

(2) The following price preference is allmed for product of small 
wale unite within the State of Kerala as a measure to encou- 
rage local small gale units. 

( 1 )  IS% over the products of Industries outside the State. 



(2) 5% over the produ~ts of medium and large scale indur- 
trim in private sector within the State. 

(3) The =heme for starting of Marketing Depot6 at District 
level was taken up by the Department during 1977-78. A 
marketing Depot was started in Ernakulam District by 
SIDCO during the financial year and the provision in the 
budget was given as reimbursement grant. A new depot 
ha recently being started by the Corporation in Trivan- 
drum district also. 

(4) The formation of Marketing Corporation under the State 
Government is under way for which further action is 
beidg taken by the State Governmeat in the Industries 
Department. 

( 5 )  Various Incentives are being given by the State Govern- 
ment to the SSI units for promotion of internal and export 
marketing. The expenditure on advertisements and p u b  
licity registration with Export Promotion Council and 
Indian Standard Institution and establishment of testing 
laboratories etc. arc subsidied by the State Govt. 

(6) A Gulf Market Survey has also been arranged by the 
State Government about four years back to find out suita- 
ble export market in gulf countries. 

(7) The participation of the department in Trade Fairs and 
Exhibitions in and outside the State and Country help 
the SSI units to acquire more and more supply orden. 

(8) The Department also participates in Seminars ia different 
districts in close cooperation with the Indian Stan- 
Institution in order to promote the internal and export 
market of SSI products. 

Youn faithfully, 
WI- 

For Director of Indwtries & Commerce 



Recommendation 

1.177. In their letter dated 10 April, 1978, the Ministry of Indurtry 
bad asked the State Governments to constitute District Advisory Com- 
mittees headed by the Collectors of concerned districts and condsting 
of district level officers of the State Government Departments and semi- 
Government bodies, non-officials such as MLAs, MPs representatives 
of Industry associations and Chamber of Commerce etc. This Com- 
mittee was to meet once a month and in any case not less than once 
in two months. Similarly a State level Coordination Committee was to 
be constituted with the Chlef MinisterlMinister for Industry as the 
Chairman and Chief Secretary, Industries Secretary, Director of lndus- 
tries, Secretaries-in-charge of Agriculture, Rural Development and 
Energy, Development Commissioner incharge of Panchayat Raj institu- 
tion and Director, SISI at the State levels as its members. This Com- 
mittee was to meet once in six months to review the functioning of the 
District Industries Centres in the State and report to the Government 
of India the progress, problems encountered and solutions identified. It 
was also provided to set up five Regional Coordination 
Committees for overall coordination, exchange of information 
between States and regional and All India bodies. identifi- 
cation of marketing outlets and strategies,, evaluation of "financial link- 
ages be tween Central Financial Institutions and banks and review the 
DICs set up on a regional basis. This Committee was to meet once 
in three months. There was also a provision for Central Coordination 
Committee with the Union Minister of Industry as the Chairman and 
comprising representatives of Planning Commission, Ministry of Finance 
(Department of Expenditure & Banking), Secretary, Industrial Deve- 
lopment, Chairman, IDBI and Development Commissioner, Handlooms 
and Handicrafts and Chairman, KVIC and Additional Secretary, Indus- 
trial Development as Convenor. This Committee was to review from 
h e  to time the policy and board framework of the DIC set up in the 
light of experience gained. This Committee was to meet once 
a year. 

The Committee are distressed to  note that none of the Cornmittem 
had been dneeting regularly in the past. Even the Central Coordination 
Committee had met only twice so far. Moraover, in spite of the guide 
liner is'sued by the Ministry of Industry, Members of Parliament and 



Members of various Legislative Assemblies have not been nominated 
as Members of the District Advisory Committees in most of the States. 
In his D.O. letter dated 12 March, 1984 to all the Chief Ministers of 
States and Lt. Governors of Union Territories the Union Industry 
Minister has stressed the need for regular meetings of all these Com- 
mittees. The need hordly stress the imperative need for the meetings 
of these Committees at various levels being held regularly. 

The State-level Coordination Committees out to meet at least once 
in three months instead of once in six months as required at present. 
The Committee expect the Ministry of Industry to ensure that consti- 
tution of the Committees strictly conform to the guidelines issued and 
that in particular the district-level committees associate with them the 
elected representatives of the people viz. MPs and MLAs. The Com- 
mittee further desire that the representatives of commercial banks and 
other financial institutions should also be associated with the Comm~uee 
at various levels. 

[SI. No. 2 1, Para No. 1.177 of Appendix-IV of the 219th 
Report of the PAC (1984-85), (7th Lok Sabha).J 

Action TPken 

The observations and recommendations of the Committee were for- 
warded to the State/UT Governments and in response 27 of them have 
furnished information. The information reveals that the District and 
State Level Coordination Committees have been formed in almost all 
these States/UTs. 

In the Union Territory of Chandigarh and Goa, Daman & Diu, 
the Distt. Consultative Committees have been formed in place of Dis- 
trict Level Coo~dination Commi ttees. 

The names of 27 States who have furnished the information in- 
clude Hriryana, (2) Arunachal Pradesh, (3) U.P., (4) Tamil Nadu, 
(5) Sikkim, (6) Karnataka, (7) Pondicherry, (8) Kerala, (9) Me- 
ghalaya, (10) Assam, (1 1) AndhraPradesh, t 12) Gujarat, (13) West 
Bengal, (14) Chandigarh, (1 5) Bihar, (16) Punjab, r 17) Himachal 
Pradcsh, (18) Madhya Pradesh, ( 1 9 ,  Manipur, (20) Maharashtra, 
(21) Nagaland, (22) Oriasa, (23) Rajasthan, (24) Tripura, (25) An& 



man & Nicobar Islands, (26) Dadra & Nagar Haveli, (27) Goa; 
Daman & Diu. 

The Committees are set up by State Government for specified 
period and on expiry their life is further extended. All the State Govern- 
ments have not given the exact date on which the Committees wm 
initially set and their subsequent extension dates. The statement indi- 
cating the date of constitution extension of the committee is enclosed at 
Annexu re-IX. 

The District and State level coordination committees for DICs arc 
periodically meeting under the Chairmanship of the Collector and Chief 
MinisterlMinister for Industry respectively. But the specific information 
on the number and period of meetings have not been received from all 
the State Governments, 

The District level Committees are to meet every month or once in 
two months, The State level Committees are required to meet once in 
six months. The statement indicating the frequency of the meetings of 
the District & State level Coordination Committee is also at Annexure- 
IX. 

Haryaaa has stated that the State level Coordination Committee 
meetings are not necessary to be held quarterly because in that State, 
departmental meetings are being held regularly for reviewing the work- 
ing of the DICs. The StateiUT Governments have been asked to hold 
regular meetings of the District and State level committees for continu- 
ous review of the functioning of the DICs. 

Further, the StateIUTs have reported that the District and State 
level Coordination Committees have been formed in accordance with 
the guidelines. Eleoted representatives, commercial banks and other 
financial institution are associated with these committees. 

[Office of the Development Commissioner, Small Scale In- 
dustries O.M. No. DIC/2(2)/85-PAC dated 24/27.9.19%5] 



The rhformntion for con~truction and its meeting in respect of StatelDistrict level Committees 
received from StatelUT Governments as on 31-8-1985 

is detailed below : 

S1. State Date of constitution of Date of constitution of Periodicity of 
No. District Level Committee State level Committee meetings held ----------- --- 

District level State level 

I 2 3 4 5 6 

1. Andhra Pradesh Constituted in all the Constituted Meets Once in six 
districts as per guide- monthly months. 
lines of Govt. of India. u m 

3. Bihar 

4. Gujarat 

All the ten Districts of Constituted vide Noti- Once in every Only one meeting 
Assam have constituted fication No. CL1121721 three months. held so far. 
District Advisory Corn- 42-A dt. 15.3.84 Next meeting to  
mittee. be held shortly. 
Constituted Constituted In every two Quarterly. 

months. 
Distt. Advisory -do- 
Committee formed 

Instructions As per require- 
issued to ments. 
convene 
monthly 
meetings. 





d o -  

ll. Manipur d o -  -do- 

12. Meghalaya Meetings convened -do- 
by District Advi- 
sory Committee. 

0 

13. Nagaland 

14. Orissa 

Not tegularly. - 
Instructions 
issued to  hold 
meetings re- 
gularly. 

Not regularly. Only once. 

Constituted vide 
U 
-4 

Constituted vide Shall meet once Shall meet atleast 
Notification No. Notification No. in 2 months. once in 4 months. 
IDIPIGen1.14184 ID12120/77 
(A to D) dated dt. 17.5.1979. 
21.5.1985. 

Constituted. Constituted. Not regularly 3 meetings held 
Instructions so far. 
issued to hold 
once in a month 
or twice in a . 
month). 
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20. U.P. Constituted vide 
Lr. NO. 6-48179- 
653-IND-2 dated 
21-2-1983. 

Distt. level 
Advisory Committee 
constituted vide 
Resolution No. 
904 1 -Cot (Est) 
dated 1.6.1984. 

22. A & N Islands Constitution of 
DAC was not felt 
necessary as the 
SLCC has alnsdy 
been constituted 
and the Diatrict 
Consultative 
Committee 

- aberirt. 

Constituted vide 
Lr. No. 43661 18-2-51 
74/78 dt. 18.8.78 

State Level 
Coord. Committee 
constituted vide 
Resolution No. 
12656. Cot (Est) 
dt. 14.9.1984. 

Constituted. 

Orders issued SU=C matting b 
by State Govt. held as and when 
for holding fixed by the Chair- 
meetings man. 
only. 

Steps being Steps b e i i  taken 
taken to to increase the 
increase frequency. 
frequency. 

Every 
quarterly. 

Two meetings held. 





25. Dadra & N a p  
Haveli 

26. Goa. Daman & 
Diu 

Distt- Consultative Not formed 
Committee meetings 
held under the 
Chairmanship of 
Dy. Commissioner. 

Genl. Board for 
Co-ordination of 
various activities 
of DIC has been 
formed which also 
works as Advisory 
Board]Committee 
for the scheme. 

Monthly or 
quarterly. 

Not regularly 

DIC started functioning in November, 1984. The District Advisory Committee is in the 
process of being formed. 

Constituted on Constituted on Regular from Met nine times. 
4 1  1-1978. 11-4-1978. time to time 

when need arises. 



The Committee are distressed to note that none of the Com- 
mittees had been meeting regularly in the past. Even the Central Co- 
ordination Committee had met only twice so far. Moreover, in 8pite 
of the guidelines issued by the Ministry of Industry, Members of 
Parliament and Members of various Legislative Ammblies have not 
been nominated as Members of the District Advisory Committea in 
most of the States. In his DO letterfdated 12 March, 1984 to all the 
Chief Ministers of States and Lt. Governors of Union Territories the 
Union Industry Minister hasjstressed the need for regular meetings of 
all these Committees. The Committee need hardly stress the:imperative 
need for the meetingslof these Committees at various levels being held 
regularly. The State-level Coordination Committees ought to meet at 
least once in 3 months instead of once in six months as required at pre- 
sent. The'Committee also expect the Ministry of Industry to onsure 
that constitution of the Committees strictly conform to the guidelines 
issued andithat in particular the district level committees associate with 
them the elected representatives of the people, viz. MPs & MLAs. 
The Committee further desire that the representatives of Commercial 
banks and Public financial institutions should also be associated with 
the Committees at various levels. 

(S1. No. 22 (Para No. 1.178) of Appendix-IV of the PAC 
198485 (7th Lok Sabhr)] 

Action Taken 

In reply to Observations/recommendations of the Committee in 
Para 1.177, it has been already stated that the District and State-level 
Coordination Committees have, been formed jn accordance with the 
guidelines. Elected representatives, commercial banks and other 
financial institutions arc associated with these Committees. 

[Office of the Development Commissioner, Small Scale 
Industries No. DIC12 (2)/85-PAC dated 24/27.% 1985) 

The DIC's programme calculated to mme extent to dean- 
tralisa industrial planning to suit the endowmonta and natdr of erch 



dirtrict and to bring about an inter-disciplinary approach to help estab- 
lish and efficiently run industrial units in the small scale sector cou.ld 
have achieved not only rapid production growth butialso large employ- 
ment generation if only theflprogramme;, had been implemented well. 
The Committee's examination of the implementation has left them with 
the feeling that the programme has been inhibited by lack of direction 
and coordination, The institutional and other (infrastructure needed 
are not yet fully available. The Action Plans of the DICs which are 
basic to implementation of the programme have evidently been prepared 
in most cases without adequate survey of the areas. Besides, specific 
targets to be achieved from year to year have not been laid downsin the 
Action Plans. There is no effective monitoring of the, functionin8 of 
the industrial units set up by the DICs with a view to taking appropriate 
measures to ensure that they functioned efficiently. The unitshave 
not been assured of supply of inputs, chiefly raw materials and finance, 
nor are there uniformly well developed marketing outlets, The main 
objective of providing under one roof all services and facilities required 
by entrepreneurs has not been realised. Nevertheless, the Committee 
hope that on the basis of this Report steps would be taken to revamp 
the programme and put in it on a sound footing, The DICs should be 
suitably strengthened to enable them to discharge their functions effi- 
ciently and over lapping of functions with other organisations avoided. 
The ultimate test of the success of the industries centres is their impact 
on the economy of the country in terms of value added and employment 
generated. The Committee would, therefore, in particular a stress the 
need for:effective monitoring inter-alia to assess the impact of the 
programme on the economy in terms of value added and employment 
generated by the industrial units established by the DICs and to take 
steps to achieve their steady growth. The results obtained in this 
.regard from year to year should be published for the informationlof 
Parliament and the public. 

[Sl. No. 22, (Para No. 1.179) of Appendix-IV of the 219th 
Report of the PAC 1984-85 (7th Lok Sabha)] 

Action Taken 
a 

State Governments were asked to examine the recommendations of 
the Committee for revamping the programme of DICs. Tbe replies of 



15 responded State Governments are indicated below : 

Maharashtra has stated that the progress in their State appears to 
be satisfactory as revealed by the figures of achievement. Action Plans 
have been prepared for the period 1982-83 to 1987-88 as per the guide- 
lines given by Central Government and further supplemented by the 
State Government. These Action Plans are scrutinised by a panel 
formed for the purpose hy the State Government, The various inputs 
required for small scale industries are recommended by the DICs and 
generally accepted by the concerned organisations. The single window 
approach has, however, not achieved the desired objectives so far. There 
are certain powers which have yet to be delegated to the DICs by other 
agencies, for example, the DICs should be given powers for allotment 
of plots, disbursement of Seed Money, allocation of raw materials, 
sanction of loans upto Rs. 50,000/- etc. Recently the State Govern- 
ment has formed an agency for meeting most of the requirements for 
single window through the Zila Udyog Mitra. This agency holds 
monthly meetings. Time limit has been set for providing various faci- 
lities to the units, like registration, sanctioning finance, incentives, raw 
materials, marketing, rehabilitation of sick units etc. At the State-level, 
a State-level Committee for industries has also been set up to take 
cognizance of inter-ministerial problems. 

Dadra & Nagar Haveli have reported to have achieved all targets. 

Haryana have already prepared action plans as per the model 
guidelines given by the Central Government in collaboration with the 
Lead Banks and three of the Action Plans have further been updated as 
per the guidelines and others are to be completed shortly. Monitoring 
system has becn developed at the disirict and State-level, Besides dis- 
trict and State-level Coordination Committees, quarterly meeting are 
held at the Directorate-level under the Chairship of the Director of 
Industries or Secretary Industries. 

Tamil Nadu has prepared Action Plans based on survey reports. 
A proposal to form a marketing federation in the district exclusively ' 

for amall scale products has been taken up. The proposed strengthen- 
ing of D I G  is aloo being taken care of. 

In Kerala, Action Plans are being prepared by DICE after surveys 
in cokboration with SISfa and Lead Banks, as per the guidelines given 



by the Central Government* A system of giving colour cards to the 
unite have been devised which will show satisfactory, likely to be sick, 
sick units, so that proper assistance should be given to the sick units. 
The raw material allocation is ensured through a district-level Com- 
mittee with General Manager, DICs as Chairman and represented by 
State Small Industries Development Corporations and Small Industries 
Associations. The State-level committee and Export Service Groups 
have been formed at the State and District-level to provide as much 
asrirtance as possible to the entrepreneurs with DIC as a focal point 
for the district. Action is being .taken for strengthening the DIC by 
filling up the vacant posts and restructuring as per the guidelines. 

Tripura is taking action for filling up of the vacant posts and en- 
suring input supply making available the incentives and marketing assis- 
tance. 

Karnataka has welcomed the suggestion of revamping and reported 
that five Action Plans have been updated and others are being finalised. 
DIC has been made nodal agency for administering the new package of 
incentives and concessions for new investors. 

The Governmec t of Andhra Pradesh has developed internal co- 
ordination system through a Committee constituted under the Chair- 
manship of Secretary (ID) which coordinates the activities of various 
Statalevel Corporations. Linkages have been developed with variouh 
organisations. Senior Cadre officers have been made in charge of karious 
activities. There are r'istrict-level State-level Coordination Committee8 
and also regional conference of DICs are organised. Documentation 
Cell exists and nodal agency has heen constituted in each DIC under 
the Chairmanship of District Collector for expeditious clearance. 
General Manager, DIC, is a member of this committee. District-level 
Consulative Committee provides close liaison with other departments. 
Assistant Director of Industries appointed as Assistant Project Officer 
in each 'DRDA integrates ISB sector' and TRYSEM programme. 
Action Plans has been prepared after proper survey and they are being 
updated as per the guidelines. The 'DICs are being restructured. 46 
Development Officers arc proposed to be appointed in addition to 22 
growth Centres officers. Further powers have been delegated at the 
district-level. There is a proposal to assess the DIC programme. 



Uttu Meah hss informed that they are taking actionsfor revamp- 
ing the DICII. 

I Wert Ben@ have informed that they are taking effective steps for 
poviding suitable escort services, strengthening the DICs h d  moni- 
toring. 

Asearn has assured for taking suitable steps for revamping the 
magrPmma. 

Rajasthan has informed that' they are trying to achieve the single 
window concept and Industrial Bureau has been set up. They are con- 
ridering a proposal for rural marketing centres. 

Bihar would take up the revamping programme for strengthening 
and restructuring the DICs. Chandigarh has asked for more staff & 
vehicles so that they could take up proper revamping of DICs, Pondi- 
cherry has prepared the Action Plans and the registration of the units 
end the targets given in the Action Plan has almost achieved. Although 
the powers of all the Departments have not yet been delegated but 
various types of forms as applicable for different types of assistance and 
as prescribed by other organisations are kept in the DICs. The entre- 
preneurs are helped in filling up these forms and forwarded to the 
concerned departments and also followed up subsequently. This shows 
that State Governments have taken adequate measures to revamp the 
programme of District Industries Centres. Further progress in this 
regard mpect of the above States will be intimated informed to the 
PAC. 

As regards the suggestion 'of the Committee about publishing the 
impact of DIC programme on the economy, it may be ~tated that 
pbyricd achievements iire collected from State/UTs, tabulated and 
micami wery year. 

[Ofbe of the Development Commissioner, Small Scale 
Industries No. DIC/2 (2)/85rPAC dated 24/27.9.1985] 

,. 



CHAPTER I11 

R~COMMENDATIONSlOBSERVATIONS WHICH THE COM- 
MITTEE DO NOT DESIRE TO PURSUE IN THE LIGHT 

OF THE REPLIES RECEIVED FROM GOVERNMENT 

Recommendatios 

1.162 It is surprising that the Ministry of Industry have furnished 
different figures regarding the number of DIC buildings completed. 
While the Committee were informed that tiU 31-12-1983, 256 DIC 
buildings had 'been completed. In reply to Unstarred Question No. 
5320 in Lok Sabha, it was stated that 287 buildings have been com- 
pleted by that date. The Committee would like to be informed of the 
reasons for discrepancies in the figures and the correct position in this 
regard. 

[Sl. No. 6, Para No. 1.162, Appendix-IV of 219th Report of 
PAC (7th Lok Sabha) 1984-851 

Action taken 

While furnishing the information to the Committee on 10th 
February, 1984 about the progress of DIC buildings, the latest position 
as received from the State/UT Governments pertaining to. 
the period ending September, 1983 was taken into consicleration. 
By then 256 buildings had been constructed and a number of 
buildings were reported to be under advanced stages of construction. 
Subsequently for replying to the Parliament Question No. 5320 dated 
28th March, 1984 some more information had been received from the 
State Governments indicating various stages of construction and the 
likely dates of the completion of the buildings. Accordingly the 
information pertaining to construction of buildings was revised. 

The buildings which were cdnstructed between September Ihd 
February, 1984 and those which were expected to be completed by 



March, 1984 were also included when the reply waa given to the Parlia- 
ment Question, which explains the discrepancy between the two fig we^. 

It may be pointed out that the porition has further improved and 
as per latest figures supplied by the State/UT Governments 307 build- 
ings have been completed including 19 buildings which are likely to be 
completed shortly. The State Governments have informed that for the 
rest of the buildings necessary steps are being taken such as acquisition 
of laud and construction of buildings etc. 

[Ofice of the Development Commissioner, Small Scale 
Industries No. DIC/2 (2)/85-PAC dated 24/27.9.1985] 



CHAPTER IV 
RECOMMENDATIONS'OBSERVATIQNS THE REPLIES TO 

WHICH HAVE NOT BEEN ACCEPTED BY THE COM- 
MITTEE AND WHICH REQUIRE REITERATION 

Recommendation 

1.1 60 Till March, 1982, out of a total of 41 1 districts of the 
country, 384 D1Cs were sanctioned covering 394 districts. In 1978-79, 
Government provided a non-recurring grant of Rs. 5 lakh per centre 
(cost of building Rs. 2 lakh and cost of capital assets Rs. 3 lakhs). A 
grant of Rs. 3.75 lakhs per annum per centre was also provided by the 
Govt. for recurring expenses, to be matched by a grant of Rs. 1.25 
lakhs from the State Government. From 1979-80, the pattern of assis- 
tance has been revised and funds are to be provided equally by the 
Centre and State Governments for all components of the scheme. Ex- 
planing the procedure for release of Central funds the Ministry of 
Industry have stated that for the first two quarters of a financial year, 
50% Central assistance is released on ad hoc pro rata basis of the bud- 
get provision of the Statelunion Territories and for the 3rd and 4th 
quarter, the funds are to be released on the basis of actual expenditure 
incurred during the preceding quarters. The unspent balances are to be 
adjusted against the subsequent year's allocations. The Committee are 
concerned to note that whereas upspent balances remaining with the 
Statelunion Territories out of Central releases of loans and grants for 
promotional schemes upto 1980-81 amounted to Rs. 180.69 lakhs, Rs. 
318.55 lakhs and Rs. 115.60, lakhs respectively, the expenditure against 
recurring grants for establishments had been Rs. 1360.57 lakhs against 
the budget provision of Rs. 13 13.23 lakhs, thus showing an excess 
expenditure of Rs. 47.34 lakhs during the same period. The Com- 
mittee would like the Ministry of Industry to find out the reasons why 
it has not been possible for the DICs to utilise the grants and loans for 
promotional schemes and take necessary corrective measures in this 
regard. 

[Sl. No. 4 (Para No. I .  lk0) of Appendix-IV. of 219th Report 
of PAC (1984 85) (7th Lok Sabha11 



Actlon Taken 

The matter was referred to the State/UT Governments and they 
were asked to furnish the latest position regarding utilisation of grants 
and loans for promotional schemes along with reasons for non-utilis- 
ation of these funds. As per the information received from the State 
Governments about the utilisation of recurring grant, it is observed 
that all the funds released to the State/UT Governments for promotional 
schemes under recurring head 'since inception of the programme upto 
1983-84 has been fully utilised by the State Governments and there is no 
unspent balance lying with the State Governments. 

However, the amount released under loan head have not been fully 
utilised. There was an unspent balance amounting to Rs. 363.88 lakhs 
upto March, 1984. The main reason for non-utiligation of these funds 
is that these funds are not to be utilised for direct loaning purposes and 
can be utilised as Seed/Margin money by observing certain formalities. 
The terms and conditions of the Margin Money Assistance Scheme is at 
Annexure-IIIC. Since these conditions cannot be complied with easily 
by most of the State Governments quite a few of them have formulated 
their own SeedlMargin Money Scbemes and therefore did not utilise the 
Central releases. The State-wise position regarding unspent balances for 
promotional scbemes under recurring expenditure and under loan head 
are indicated in the Annexure-111. 

[Office of the Development Commissioner, Small Scale 
Industries, No. DICI2 (2)185-PAC dated 24127th Sept. 19851 

ANNEXURE-II-C 
(Para 1.160) 

I.  160 The Seed,'Margin Money Scheme was initially as Central 
Scheme w.e.f. 1979-80, it was transferred to the State Plans. The 
Planning Commission decided that DIC loans which were hitherto being 
disbursed as direct loan for fixed or working capital through State Aid 
to Industries Act were to be used entirely as Seed/Margin Money. The 
existing terms and conditions of the Margin Money Scheme were as 
follows : 

(i) The areas covered under the Scheme in the StateWTs would 



be on the basis of population in towns and rural areas having 
a population of less than 50000. Cities with more than one 
million population in standard urban areas of the city as de- 
marcated in 1971 census and areas upto 15 kilometers around " 

such cities would be excluded from the purview of the scheme. 

(ii) Margin Money Scheme would be admissible to tiny units 
having investment on plant and machinery not exceeding 
Rs. 2 lakhs. The extent of assistance will be la% of 
total investment comprising of fixed capital investment, 
pre-operative expenses and 3 months working capital 
requirements or Rs. 20,000/- whichever is less. In the 
case of entrepreneurs belonging to S.C./S.T: seed margin 
assistance may be 15% of the total fixed capital or Rs. 30,000/- 
whichever is less. 

With these terms and conditions some of the State Governments 
had represented that they are facing difficulties in implementing the 
scheme. There is still a large areas in the rural sector which is not 
covered by the banks and as such, most of the artisan bxed and smaller 
of the small units are unable to avail the scbeme. The State Govern- 
ments had pleaded for direct loaning to save tiny and artisan based units 
from approaching 2 or 3 agencies for their loan requirements and to 
get cheaper credit from DIC. For availing margin money the entre- 
preneur has to approach 2 agencies-one DIC for margin money and 
another bulk of the credit requirement from the financial institutions. 

The State Governments had also pleased that some good units 
having investment of Rs. 2.5 lakhs on plant and machinery are not able 
to avail of the margin money assistance because of the fact that ac- 
cording to the existing conditions, margin money assistance is admis- 
sible to tiny units having investment on plant and machinery not 
exceeding Rs. 2 lakhs, although such units are being promoted by the 
DICs. Keeping this fact in view it was pleaded by the state Govern- 
ment that margin money assistance to such small scale industries which 
have investment on plant and machinery upto RI. 5 lakhs may be 
allowed. 9 

The State 'Governments had further pleaded for providing assis- 
tance to units located in towns having population of more than 50,000 



under the Margin Money Scheme. This condition of providing all 
assistance to units located in towns having population of less than 
50,000 should not debar good enterpreneurs in such areas where indus- 
trial estates, complexes etc. have been set up. It was therefore, suggest- 
ed that margin money assistance should be admissible to all eligible 
units set in industrial estates/complexes even in standard urban areas 
except in cities having population of more than 5 lakhs. The proposals 
of the State Governments were examined and a proposal was sent to the 
planning Commission on 17.1.1983 with the modification in the terms 
and conditions as listed below for consideration of the Planning Com- 
mission : 

(i) The Margin Money Scheme would be admissible to units 
having investment on plant and machinery upto Rs. 5 lakhs as 
against the existing limit of Rs. 2 lakhs; 

(ii) Allowing Margin Money assistance to all eligible units set up 
in industrial estateslcomplexes even in standard urban areas 
except in cities having population beyond 5 lakhs; and . 

(iii) Authorising the State Government to utilise at least 50% of 
the total outlay/allocation of the margin money for direct 
loaning. 

The above proposal of the Ministry was examined by the Planning . 
Commission and change in criteria for operation of the scheme has 
agreed to by the Planning Commission which is as under : 

(i) It may continue to be made available to the tiny units namely 
those which have an investment on plant and machinery not 
more than Rs. 2 lakhs. 

(ii) Instead of assistance being limited to 10% of the total fixed 
capital, it may be increased to 20% subject to a maximum of 
Rs. 40.000/-. In  the case of Scheduled ~as tes~~chedu lcd  
Tribes, it would be i~creased to 30% of the total fixed capital 
'subject to a maximum of Rs. 60,000/-; and 

(iii) This may be made applicable to all units constituted in semi- 
urban areas namely upto a population of one lakh. 

The above recommendation has been communicated to all the Statel 
UT Governments vide this office letter No. DIC/2( 2118 1 dated 14.8.1984 
(copy enclosed). 



NO. DIC/2(2)/81 
GOVERNMENT OF INDIA 

OFFICE OF THE DEVELOPMENT COMMISSIONER 
SMALL SCALE INDUSTRIES 
MINISTRY OF INDUSTRY 

Nirman Bhavan, New Delhi. 
Dated : 14th Augurt, 1984. 

The Secretary, 
Industry Deptt. of all 
StatelUT Governments. 

SUBJECT :- Loan assistance under District Industry Centres Schemes to 
be utilised as seed/Margin Money-Terms and Conditions- 
mod@ca tions. 

Sir, 

In continuation of this office letter No. RIPC. 2(2)/76 dated 4th 
April, 198 1 forwarding there with copies of the Secd/Margin Money 
alongwith clarifications, I am directed to state that the following modi- 
fications have been brought in the above scheme :- 

I. The loan assistance would be admissible to all the tiny units 
having investment on plant and machinery not exceeding Rs. 2 
lakhs as already provided in this scheme. 

11. The extent of assistance will be limited to 20% of the total in- 
vestment comprising of fixed capital investment, pre-operative 
expenses and 3 months working capital requirements or 
Rs. 40,000 whichever is less. In case of entrepreneurs belong- 
ing to SC/STs Seed/Margin Money assistance may be 30% of 
the total fixed capital of Rs. 60,000 whichever is less. 

111. The assistance will be provided to all units lacated in the Cities 
and towns having population upto 1 lakh as per 1971 census. 



The other terms and conditions wili remain the same, In conse- 
quences, I am to request you to kindly issue further instructions in the 
matter to aIl the DICs of your state. 

Yours faithfully, 
' Sd/- 

(B.B Maiti) 
Director (DIC) 

Copy to :- 

1. The Commissioner/Director of Industries all StatesIUTs GO- 
vernment. 

2. The General Managers of District Industries Centre. 

Sd/ - 
(B.B. Maiti) 

(Director (DIC) 



ANNEXURE-III 
(Para 1.160) 

Unspent balances at the end of 2983-84. 

S1. Name of the State 
No. 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat 
5. Himachal Pradesh 
6. Haryana 
7. Jammu & Kashmir 
8. Karnataka 
9. Kerala 

10. Madhya Pradesh 
11. Maharashtra 
12. Manipur 
13. Meghalaya 
14. Nagaland 
15. Orissa 
16. Punjab 
17. Rajasthan 
18. Sikkim 
19. Tamil Nadu 
20. Tripura 
21. Uttar Pradesh 
22. West Bengal 

Total : 

- 

Unspent balances at the end of 
March, 1984 -------------- 

Recurring Grant Loan 

Central assistance released 
from 1978-79 to 1983-84 ' 5446.58 2200.31 

*Provisional 



Recommendation 

Although the DIC scheme provided for construction of 
building for each DIC and for this purpose non-recurring grant of 
RS. 2 lakbs was provided 'to each DIC, the progress regarding the 
construction of building has been rather unsatisfactory. Although the 
Ministry of Industry had laid down 31st March, 1983 as the deadline by 
which  no^-recurring grant meant for construction of office building had 
to be utilised, out of 395 DICs sanctioned, building shad been cbmpleted 
in respect of 256 DICs only till 3 1 st December, 1983. In some of the 
States, the position is very unsatisfactory e.g. in Karnataka, out of 19 
DICs sanctioned, only I huilding had been completed, as on 31.12.1983 
and in Kerala also out of 12 DICs only one buildings had been com- 
pleted. The Ministry of Industry have informed that the escalation in the 
cost of construction and non-availability of construction meterial are 
some of the reasons responsible for delay in construction of buildings. 
The'Committee would like the Ministry of Industry to make concerted 
efforts and provide necessary assistance to State Governments to ensure 
that the DIC buildings are completed at the earliest so that the centres 
could function effectively. One of the measures that the Committee 
would'recommend in this regard is the release of funds by the Centre 
for the whole year at the beginning of each year and adjusting the un- 
spent balances against the next year's release. This should be done at 
least as an expel imental measure because the Committee have reasons to 
believe that the late release of fund for the 3rd and 4th quarters under 
the existing procedure has inhibited the utilisation of funds by the States. 

[Sl. No. 5 (Para No. 1.161) of Appendix-1V of 219th Report 
of PAC clC84-85) (7th Lok Sabha)]. 

Action Taken 

The observations and recommendations of the PAC were conveyed 
to the State/UT Governments with the request to expedite the construc- 
tion of DIC buildings. As per information received from the State 
~ o v e r ~ m e n t s  at the end of February, 1985, 307 DIC buildings have 
been completed including 19 buildings which are nearing completion. 
Thus 90 DIC buildings are yet to be taken up for construction and the 
.respective State Governments have informed that they are in various 
stages of processing, such arr requisition and purchase of land etc, In 



some States non-availability of land has been reported especially in the 
States of Bihar, Karnataka and Kerala. However, the State Govern- 
ments have been asked to expedite the completion of remaining DIC 
buildings. A statement showing uptodate position of DIC building is 
enclosed at Annexure-IV. 

As regards release of funds for construction of DIC building is 
concerned, it may be pointed out that it was included under one-time 
grant for non-recurring expenditure which was released to all State/UT 
Governments at the rate of Rs. 5 lakhs per DIC at the inception of 
DIC programme i.e. May, 1978. As far as the construction of DIC 
building is concerned, the funds were released to all the State/UT 
Governments under non-recurring head which were to be utilised for 
construction of DIC building, pnrchase of vehicle and office equipments 
etc. In 1978-79 when the DIC programme was started, the pattern of assis- 
tance was 100 per cent from the Centre and maximum Central assistance 
under non-recurring head was fixed at Rs. 5 lakhs per DIC of which 
Its. 2 lakhs was meant for construction of DIC building and the remain- 
ing Rs. 3 lakhs was to be utilised for purchase of vehicles, office equip- 
ment and furniture etc. During 1979-80, the pattern of assistance was 
changed when it was decided that States should share the expenditure 
equally and the amount of non-recurring exnenditure per DIC was raised 
to Rs. 6 lakhs with effect from the year 1983-84. Thus Central ailing 
for DIC sanctioned after 1983-84 stands raised to Rs. 3 lakhs per DIC. 
However, it may be mentioned that all the funds under non-recurring 
head, including construction of DIC buildings were released to the Statel 
UT Governments in the year 1978-79 and 1979-80, 1981-82 and 
1982-83. There are a few DICs like Thoubal, Bishenpur in Manipu 
and two DICs in Maharashtra which have been sanctioned recently by 
the Central Government but funds have not been released for them 
because all the DIC buildings for which funds have been released earlier 
have not yet been constructed in these States. 

However, the observation of the Committee regarding release of 
funds to the State Governments in the beginning of the financial ytar 
does not hold good in this context of non-recurring head of account. 
Presumably, the observation of the Cbmmittee that as an experimental 
measure, the Central releases should be made in the beginning of the \ year refers to recurring head of account. This matter was examined in , 

\ 



consultation with the Ministry of Finance and is not found feasible 
because the funds are released in instalmente so that the progress 
of . the scheme could be monitored and releases regulated with 
reference to the expenditure actually incurred. The release of funds in 
one lump sum at the beginning of the year would defeat this objective. 
Moreover if any deviation from the present procedure is made similar 
requests are bound to be received in respect of all other Cenfrally spon- 
sored schemes and the'amount of funds to be released in one instalment 
to the State Governments at the beginning of the year would create a 
serious ways and means problen~ for the Central Government. In view 
of this the suggestion for the release of Central assistance in one instal- 
ment at the beginning of the year for the Centrally-sponsored scheme of 
District Industries Centres is not considered desirable. 

[Oflice of the Development Commissioner, Small Scale 
Industries, No. DIC/2 (2)/85-PAC dt. 24/27 Sept. 19851 

ANNEXURE-IV 
(Para 1.161) 

Progress of Construction of DIC Buildings 

SI. . Name of the No. of No. of DIC No. of DIC 
No. StateIUT DICs building buildings 

sane completeh completed 
tioned (as on (including1 

31.12.1983) to be com- 
pleted . 
shortly as 
on 1.2.84 

No. of DIC 
buildings 
completed 
(including 
those to be 
completed 
shortly as 
on 
1.3.1985) 

1. Andhra 22 22 22 22 
Pradesh 

2. Assam 10 3 3 ,  3  

3. Bihar 33 15 15 15 

4. Gujarat 17 13 15 16 



1 2 .  3 4 5 6 

6. Himachal 
Pradesh 
J & K 
Karnataka 
Kerala 
Madhya 
Pradesh 
Maharashtra 
Maniput 
Meghalaya 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamil Nadu 
Tripura 
Uttar Pradesh 
West Bcngal 
Arunachal 
Pradesh 
Mizoram 
Pondicherry 
Goa, Daman 
& Diu 

19 
3 
2 
7 
9 
7 

12 
1 

14 
Nil 
47 

7 
4 

2 1 1 I 
1 I I 1 
1 DIC has become operatidnal in Oct., 1984 

27. Dadra & Nagar 1 Nil Nil 1 
Haveli 

28. A & N Islands 1 Nil Nil Nil 
29. Chandigarh 1 Nil Nil Ni 1 

. L --- 
Total : 397* 256 287 307 

*The two more DICs viz, Bishenpur and Thoubal of Manipw were sane. 
tionod on 11-6-1984. 



Recommendation 

The Committee find that provision of facilities to entre- 
'preneurs at a single window formed the basic purpose of DICs. This 
involved delegation of powers to District Industries Centres both at 
administrative and financial level. Tn this connection, the Ministry of 
Industry have stated that after a model delegation of powers was evolved 
at the All India DIC Conference for uniform application throughout 
the country and the same was approved by the Central Coordination 
Committee on DICs, all the StatelUT Governments were requested on 
1 July, 1983 to implement the model delegatron of powers at an early 
date. The Committee, however, regret to note that in 9 States and one 
Union Territory powers were not delegated to the DICs. The Ministry 
of Industry have themselves admitted that the one window concept 
cannot be wholly adopted because of existence of certain constraints 
arising out of statutory compulsions. In the circumstances an attempt 
has been made at convergence of the activities of other statutory bodies 
like KVIC, State Financial Corporations, State Small Industries i eve- 
lopment Corporation etc. with those of the DICs instead of making the 
former to surrender their statutory obligations. The Committee are 
positive that the DICs cannot be a success until and unless all the 
facilities are available under one roof in each centre so that the entre- 
preneur may not be required to run from pillar to post. The Com- 
mittee, therefore, desire that the Ministry of Industry should take steps 
to ensure the delegation of adequate powers to DICs as far as possible 
and bring about effective Coordination of all the concerned authorities 
including Electricity Boards and financial institutions under one roof. 

[SI. No. 1 1 Para No. 1.1 67, Appendix4V of 2 19th Report 
of PAC (7th Lok Sobha)] 

Action Taken 

Delegation of Power 

It has been ascertained that delegation of power have by and large 
been completed in respect of the following heads for the individual 
States and UT concerned. 

Administrative Powers relating to DIC Organisation : 
1. Full powers of the Head of Office. 



2. Full power to act as controlling officer. 

3 . .  Full powers to sanction casual leave, earned leave, annual 
increment in respect of Gazetted and non-Gazatted Staff. ' 

4,. Posting and transfer of gazetted and non-gazetted staff within 
jurisdictional area in public interest. In respect of these all 
the powers have been delegated by the States and UTs as 
follows : 

Andhra Pradesh, Bihar, Gujarat, Himachal Pradesh, Haryana, 
Jammu & Kashmir, Karnataka, Kerala, Madhya Pradesh, 
Maharashtra, Manipur, Orissa, Punjab (except point 4 above), 
Arunachal Pradesh, Pondicherry, Dadra & Nagar . Haveli, 
Chandigarh, Other States and UTs have not so far informed 
the position clearly. The sam: would also be ascertained from 
them and intimated to PAC. 

Powers for Promotional Activities 

1. Powers for registration and de-registration of Units. 

2. Powers to assess capacity of units. 

3. Powers to asses the utilisation of raw materials. 

4. Power to recommend for the supply of machinery on hire pur- 
chase upto Rs. 50,0001-. , 

5 .  Powers for allotment of landisheds to units in industrial areas 
etc. 

6. Powers to select entrepreneurs. and approve schemes under 
various programmes. 

7. Powers to a,nange preparation of project reports, feasibility 
studies and sanction subsidy, if any, on cost of project report 
and technical know-how.* 

8. Powers to select trainees and arrange training. 



9. The following States have mostly delegated thcse,powcrs to the 
DICs : 

A.P., Bihar. Chandigarh, Dadra & Nagar (Haveli, M.P., UP., 
Maharashtra, Yunjab, Rajasthan, Tamil Nadu, West Bengal, 
Orissa, Kerala, Karnataka, Arunachal Pradesh, Pondicherry, 
Haryana, Gujarat, J & K, Manipur, Himachal Pradesh. 

Financial Powers : 

1. Powers to sanction loanslmargin money. 

2. Powers to grant subsidiestincentives in respect of tiny and 
SSI units. 

3. Powers to recommend central subsidy upto Rs. 3.00 lakhs to 
SSI units with a fixed capital investment of not more than 
Rs. 20.00 lakhs and power to recommend concessional finance 
to tiny and SSI. 

Powers of other Departments and Organisations : 

1. Powers to recommend power load upto 20 HP. 

2. Powers to grant loans on behalf of BVIC. 

3. Powers to recommend loans upto Rs. 50,0001- to State Finan- 
cial Corporation and Banks. 

4..  Powers to make assessment, issue material, check, their utilisa- 
tion and consumption in matters of scarce raw materials. 

5. Powers to issue of essentiality certificates, recommendation for 
import licence for import of raw material etc. to units located 
in backwatd areas. 

6. Powers to recommend applications for import of capital goods 
upto a certain value. 

7. Powers to issue E.C. for import of components/shares/Proto- 
type npto a certain value. 

8. Powers of sponsoring units to the licensing authoritylcanalising 
agcncica. 



9. Powem to capacity of unit8 for purpose of import 
lianoa. . 

10. Allotment of importad raw materials to units inside the din- 
trict. 

11. Powen to orgerriw industrial cooperatives. Thew powers 
in various degrces have ban delegated by the following States : 

Orism, Punjab, TMl Nadu, Uttar Pradesh, B i b ,  West 
Bengal, Dadra & Nagar Haveli, Arunachal Pradesh, 
Andhm Pradesh, Gujarat, Himachal Pradceh, Haryana, 
Kkrmtaka, J & K, Kenria, Madhya Praderh, Maharashuo, 
RajastBon. 

[ O m  of the Development Commiseioncr, Small Scale in- 
duntrier No. DIC/2(2)/8EPAC dated 24127.9.19851. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM 

REPLIES 

, The Committee note that the DIC progaarnme laid empha- 
rb on manning of the Centres with personnel of proven ability and 
adequate experience having organisational skill and quality of leader- 
ship. Each Centre wae to be headed by a General Manager of the rank 
of Joint Director of Industries or a senior Deputy Director, if found 
exceptionally enitable. to be aseisted by 4 to 7 Functional Managers 
depending upon the requirements of every DIC. No guidelines have 
been issued by the Ministry of Industry with regard to educational 
qualifications and pay scales for the posts of General Manager and 
Functional Manager, and the selection and appointment of the staff has 
been left to the State Governments who were permitted to absorb their 
etaff from Industry Department, recruit on contract basis from the open 
market and take on deputation from other CentraUState Government 
Departmentelundertakinga suitable pcreonnel to man the DICs. The 
Committee are concerned that in 317 DICa out of a total of 395 DIC 
sanctioned, there were only 344 Oeneral Managers and 1222 Functional 
Managem @nst 363 and 1676 sanctioned posts respectively as on 31 
December, 1982. What is more disturbing ie the fact that there ie not 
even a single Project Manager in position against 502 Project Managers 
suggested by the Development Commissioner, Small Scale Industries 
and 398 proposed by the various District Industries Centres till 31 
December, 1982 although the restructuring of all the DICs was to be 
completed by 318t October, 1981. 

The Study Group of Public Accounts Committee were informed 
by the representatives of the various State Govts. that the DICs program- 
me bas been suffering from the conrtraint of lack of management;effi- 
deacy in a big way. The Committee are surprieed to note that the 



position has not shown any improvement in spite of communicationr 
from the Union Industry Minister in February, 1983 and again on 12 
March, 1984. The Committee recommend that the Ministry uf l n d w  
try should ensure that all the vacant posts of General Managers/Func- 
tional Managers/Project Managers in the DICs' are filled up at the 
earliest with competent men from all sources, 

[Sl. No. 13 (Para No. 1.169) of Appendix-IV of the 219th 
Report of the PAC (1984-85) (7th Lok Sabha)] 

Action Taken 

The observations and recommendations of the Committee were 
forwarded to the State/UT Governments on 16.1 1.1984 and they have 
been asked to ensure expeditious filling of all the vacant posts of 
General Managers, Functional Managers & Project Managers. The 
PAC will be informed about further progress in this regard. 

[office of the Development Commissioner, Small Scale In- 
dustries No. DIC/2(2)/8 5-PAC dated 24127.9.1985J. 

Recommendation 

The DICs were expected to create industrial awareness 
among the rural entrepreneurs and artisans and motivate them to start 
the industries by conducting seminars, exhibitions and entrepreneurial 
development programme (EDPs). However, the Committee find that 
in Karnatrka owing to constraint of staff and finance, the number of 
EDPs and exhibitions conducted between 1978 and 1982 was too small 
(i.e. 282) compared to the number of 1 189 growth centres identified for 
development. Again in Kerala, owing to non-filling up of the posts of 
Indstries Extension Officers. linkage of block level industrial activities 
with DICs set up was yet to be achieved in 22 out of 59 blocks in fotu 
districts. In Andhra Pradesh also extension activities were not adqu-  
ate in any of the DICs and in 6 DICs test checked by Audit there was 
only 39 Extension Officers for I01 blocks. It is incomprehensible as to 
now in these circumstances, DICs can be expected to create industrial 
awareness among the rural entrepreaeurs and artisans and how th& en- 
trepreneurs and artisans are expected to know about the activities of 
the DICs in the absence of adequate linkages of the .blockrr@#uq level. 



The Committee, thetefore, desire that the position should be periodi- 
calIy and effectively monitored by the Ministry and follow up action 
taken to ensure that proper and adequate extension services are availa- 
ble in all the Centres in the country. 

[Sl. No. 18 para No. 1.174 of Appendix-IV of the 219th 
~ e p o r t  of the PAC (1984-85) (7th Lok Sabha)] 

Action Taken 

Regarding proper and adequate extension services in the DICs, 13 
State/UT Governments have now informed about their present position 
The names of 13 States/UTs who have reported include : West Bengal 
Andaman & Nicobat Islands, Andhra Pradesh, Haryana, Assam, Me- 
ghalaya, Tripura, Otissa, Sikkim, Manipur, U.P., Pondicherry and Pun- 
jab. Rest of the State/UT Governments could not collect the informa- 
tion from the DICs and send the compiled position by the given date. 
Replies indicate that in most of the States, the linkages has been provi- 
ded upto the level of blocks through Panchayat Samities. Block-level 
extension officers have been appointed who are providing extension ser- 
vices to tbe small scale and rural entrepreneurs and coordinating the 
services with the DICs. Entrepreneurial Development Programme, se- 
minars, exhibitions, intensive cornpaigns are organised at different places 
in the district. Linkages have also been established with various dis- 
trict and block-level organisations in order to provide coordinated ex- 
tension servim to the entrepreneurs. This shows that in most of the 

, States from where replies have been received a network has been created 
for providing extension services to the cottage and small scale units up- 
to the block/ taluq level creating industrial awareness amongst pros- 
pectin entrepreneurs. 

[Offkc of the Development Commissioner, Small Scale In- 
dustries, No. DIC/2(2)/85-PAC dated 24127-9-1983 

1.76 Thm is regretably no systematic arrangements to monitor 
the functioning of the units assisted LYy the DICs. During the tours of 
the study Groups of the Committee tbe rcprtsentatives of the State Go- 
vrmmcn& had informed the Committee that while the figures of small 
acale industrim and units set up under the DIC programme were avai- 

"'! 



Iable with them, the number of industries which were actually function- 
were not known. It was also admitted that the possibility of a high per- 
centage of such industries having been closed down or becoming sick 
could not be ruled out. On a test check of 81 DICs covering 13 States, 
Audit had found that there were about 5203 sick units of which 4618 
units were closed mainly due to the shortage of working capital, essen- 
tial raw materials, inadequate power supply, absence of marketing faci- 
lities etc It was disturbing to the Committee to hear from the then 
Secretary, Ministry of Industries that "there are hundreds and thousands 
of sick units in the Districts. T do not think that the DICs which have 
a strength of only 4 or 5 people can go and assist the sick units and re- 
view them". From the information furniqhed by the Ministry, the 
Committee are conce~ned to find that there were about 25342 sick units 
involving an outstanding loans of Rs. 359.07 crores as on 31 December. 
1981. During evidence, the Secretary, Ministry of Industry has stated 
that at present the number of sick units inight be about 35,000. In 
this regard, he suggested that collective efforts are necessary in such a 
task as revival of sick units. The Committee are of the definite view 
that the success of the DICs has to be judged not by by the number of 
new industrial units set up but by the number of units which are actu- 
ally well established and are functioning efficiently. The Committee 
have an apprehension that considerable percentage of new units set up 
have either become sick or have been wound up. There are also evi- 
dently cases where the assisted units did not come into existence at all. 
The Committee, therefore, recommend that the DICs should evolve a 
proper monitoring mechanism to keep a close watch over the setting up 
of units as well as functioning of units set up and to render all assistance 
to obviate sickness. Further DICs ought to play an effective role in 
revival of sick units in coordination with othet organisations concerned. 
For this purpose if the DICs are to be strengthned, it should be done. 
Necessary guidelines in this regard may be issued. 

[Sl. No. 20 Para No. 1.176, of Appendix-IV of 219th Report 
of the PAC 1984.85 (7th Lok Sabha)] 

Action Taken 
As regards the observatioqg and recommendations of the Com- 

mittee on sick units, 15 State Governments have' responded. Their 
replies have brought out that in almost all the States/UTs, the system 



has b m  evolved for identification, diagonastic study and provisioning 
of rehabilitation assistance through the sick units cell at the State-level. 
En every State there is a State-level Inter-Institutional Committee 
(SLIICs) functioning for rendering assistance to sick units in a coordi- 
nated manner. This is headed by the Secretary of Industries with the 
regional head of Reserve Bank of India as the convenor. The small 
industries service institute is represented on this Committee. Some of 
these States have pointed out that because of the inadequacy of the 
staff at the district-level proper attention could not be given to the task 
of identification and rehabilitation of sick units. The present staff is 
fully absorbed in promotional activities for creating entrepreneurs and 
providing them guidance and assistance for setting up of new units. 
It has been suggested by *em that additional staff may be provided 
for tbis task of looking after the sick units' problems. Further it has 
been pointed out that the recommendations of the State-level Coordi- 
nation Committees are not mandatory and binding and, therefore, not 
always acceptedtby the organisations concerned with providing rehabi- 
litation assistance to the sick units. In certain areas there are sub-com- 
mittees for sick units formed at the DIC.leve1. In Kerala the units are 
given colour cards indicating whether the unit is treated as satisfactory, 
likely to become sick or has become sick. The inception of the units 
with this colour marking scheme is in progress and the results are 
awaited by the State Government. The DICs are associated with the 
task of identification, diogonastic study and recommending the rehabi- 
litation measures and follow up with the concerned agencies. 

In this context it may be mentioned that a Standing Committee on 
Industrial Sickness was constituted under the Chairmanship of Develop- 
ment Commissioner, Small Scale Industries. The terms of reference of 
the Committee include among others to identify causes of sickness, to 
evolve measures to prevent sickness and for rehabilitation of sick units, to 
suggest-improvements in the existing institutional framework for dealing 
with problems of sickness etc. This Committee has already submitted its 
report to the All India Small Scale Industries Board. The recommend- 
ations of the Committee cover a number of areas including definition of 
sickness and rehabilitation measures !or revival of sick units and are 
presently under fhe consideration of the Government and the Reserve 



Bank of India. PAC will be informed of the decision taken by Govern- 
ment on the recommendation of the Committee on indurtrial sickness. 

[Office of the Development Commissioner, Small Scale 
Industries, No. DIC/2 (2)/8S-PAC dated 24137-9-85] 
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PART I1 

hflNUTEI OF THE 54TH SI?RNG OF THE COMMITTEE ON 
PUBLIC ACCOUNTS HELD ON 23 APRIL, 1986 (AN) ---- 

The Committee aat from 1530 hours to 1710 hours. 

PRESENT 

Shri H.M. Patel-In the Chair 

MEMBERS 
Lok Sabha 

Shri J. Chokka Rao 

Shri Amal Datta 

Shri G. Devaraya Naik 

Shri Rameshwar Neekhra 

'Shri Rajmangal Pande 

Shri Girdhari La1 Vyas 

Rajya Sabha 
Shrimati Amarjit Kaur 
Shri Nirmal Chatterjce 

S ~ A U I A T  

Shri N.N. Mob-Joint Secretary 

Shri K.H. Chhaya-Chiq Financial Committee OBar 

Shri Krishnapal Sigh-Senior Financhl Committee Oficer 

Shri Brahmanimd--Senlot I Finuncial Committee Oflcer 
Shri O.P. Babal-Scnior Financtal Committee Oficer 
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1. Shri T.M. George -ADA1 (-its) 

2. Shri P.C. Asthma -ADA1 (Railways) 

3. Shri P.N. Misra -Joint Director (Railway61 

4. Shti 'N. Rgalu --Joint Director (Reports), 

5. Shri Y.S. Jakhmola --Joint Director (c.w.&M) 

2. The Committee in the absence of Chairman requested Shri 
H.M. Patel to act as Chairman for the sitting under rule 258 (3) of the 
Rules & Procedure and Conduct of Business in Lok Sabha. 

3. The Committee took up for consideration Draft Report on 
Action Taken on recommendations contained in their 219th R@port 
(Seventh Lok Sabha) regarding District Industries Centres Programme. 
The Committee adopted the draft Report with certain modifications as 
shown in Annexure I. 

7. The Committee also authorised the Chairman to M i m  the 
draft Reports in the light of the above modification and other vorbrl 
and consequential changes arising out of factual verification by Audit 
and present them to the Parliament. 

The Committee then at#oumed. 



ANNEXURE -.C 
Modtfications/Amen~ents ma& by the Public Accounts Committee iff the 

Draft Report on Action Taken on the recommendations contained 
in 219th Report of PAC (7th Lok Sabha) regarding Dbtrlct 

Industries Centres Programme. 

Page Para Line(s) For Read 

5 . 1.7 2 1 79.53 per cent 79.50 per cent 

5 1.7 25-26 a single post of a single 

6 1.7 1 process of process of rastruc- 
turing of 

6 1.8 9 all. They all, they 

9 1.11 26 with upto 

19 1.21 24 important importance 



APPENDIX 

Statements of Concltrsions/Recommendations 

SI. Para MinistrylDeptt. Conclusions/Recommendation 
No. No. concerned 

1 2 3 4 

1. 1.4 Ministry of Industry The Committee expects that final replies to the re- 2 
commendations and observations in respect of which only 
interim replies have so far been furnished will be made 
available expeditiously after getting them vetted by Audit. 

In the industrial Policy announced in Parliament on 23 
July 1980. it was stated that the District Industries CentrtS 
had not produced benefits commensurate with the expcndi- 
ture and that it was proposed to initiate more effective altcr- 
natives. Accordingly, an intensive review of the District 
Imiustric~ Centredl Ptogrammc was made by a h i  l e d  
ttom condating of rcprtsentativee of Minietriee of Indlutrp, 
Commerce, Runi R#;ooetruction. ReNcme Bank of India 



. - 
1 2 3 4 - 

and State Governments. In accordance with the reco&icat- 
dations of the Review Team, instead of substituting DIC 
programme with another programme it was decided in 
August 1981 to restructure the DICs which would consist of 
one General Manager. 4 Functional Managers and upto 3 
Project Managers in disciplines considered relevant to the 
needs of the District. The Committee are unhappy to find 
that the restructuring of the District Industries Centres 
(DIC) which was to have been completed by the end of 
October 1981 is yet to be completed. As would be sten 
from the figures furnished by the Ministry by the end of 
September 1985, 79.50 percent of the posts of Functional 
Managers, 4.2 per cent of the posts of the Project Managers 
have been filled up. The Committee note that out 
of 29 States/UTs 22 States/UTs have not even appoin- 
ted a sin& Project Manager. As these functionaries are 
the backbone of the DIC activities the Committee consider 
it reasonable to conclude that the process of restructuring of 
the DICs has not even begun in these States. 

3. 1.8 Ministry of Industry Among the reasons put forward for delay in the restmc- 
turing process was absence of an assurance annouueing tbe 
fact that the programme would continue as a Centrally spon- 



sored programme after the Sixth Plan. While it surprises 
the Committee to know that uncertainty in regard to a pro- 
gramme formulated for providing a fillip to the generation of 
industries in the rural sector should have been allowed to 
exist at  all, they find that such an assurance, was given only 
in July, 1984. Now that Government thinking in the matter 
has been made clear to the State Governments, the Corn-' 
mittee desire that the restructuring process should be com- 
pleted most expeditiously so that DICs can begin to play the 
role designed for them from the very beginning of the 
Seventh Plan. 

The Committee find that the amount released under 
loans and grants for promotional schemes has not been fully 
utiliscd be various StateslUnion Territories and there was an 
unspent balance of Rs. 363.88 lakhs upto March, 1984. The 
Ministry of Industry have informed the Committee that the 
main reason for non-utilisation of thwe funds was that these 
funds were not to be utilised for direct loaning but as seed/ 
margin money by observing certain formalities. Since these 
formalities could not be easily complied with by most of the 
State Governments and a few of them have formulated their 
own seed/margin money schemes. they did not utilisat6e 
Central release. The Committee are informed that to im- 
prove the utilisation of the resources made available under 

. - 



1 2 3 4 

the loan head and to make the conditiom under Mar* 
Money Assistance Scheme more practicable, the scheme has 
been liberalised so as to : 

( I )  raise assistance limit under Margin money scheme 
from 10% to 20% subject to a maximum of 
Rs. 40.000 (in place of the existing limit of 
Rs. 20.000) and in case of SCs andSTs to 30% 
subject to a maximum of Rs. 60,000, and 

1.15 Ministry of Industry 

(2) make it applicable to industries in semi-urban areas 
upto a population of one lakh also. 

As the liberalised scheme is alread in operation since 
August 1984, the Committee suggest that its performance 
may be reviewed again and necesrary changes made in the 
scheme in the light thereof in the interest of full utilisation ' 

of resources and keeping the basic objectives also in view. 

The performance of the State Governments in regard to 
construction of DIC buildings is dis-appointing. Even 
after about eight years of o m t i o n  of the &heme, the 
buildings had yet to be constructed iin as many as 90 



district. Availability of funds was adequate m .a much as 
allocation per DIC had been inrreasad from Rs. 5 laLhr to 
Rs. 6 lakhs on non-recurring basis, thus raising the total 
allocation per DIC building to Rs. 3 IaLhs. The CoIlllDjttte 
do not consider that availability of land could not be an 
insurmountable obstacle in respect of a project which had the 
blesssing of the administration at the local and state levels. 
It is clearly in a State's own interest to ensure expeditious 
construction of the building to house the centre designed to 
assist small/tiny industries in the State. The Committee 
would suggest that non-recurring grants may be r e l d  
in stages in accordance with the progress made in the con- 

ui struction of the buildings. This might ensure greater speed. + 

The Committee would like this matter to be taken up with 
the States with a view to evolving a suitable mechanism for 
monitoring and release of funds devised to ensure that funds 
do not remain unspent, for the purpose for which these have 
been released, for long period. 

The Committee note with regret that the State Govern- 
ment of Rajasthan had not been able to construct DIC building 
in Ajmer and Jaipur. The reason advanced for this failure is 
strange, namely that no suitable piece of land coule be fonnd 
during the last 8 years. The Committee would like this 
matter to be taken up earnestly at  an appropriate level DO 



- - -  - 
1 2 3 4 

as to ensure that land fbt DIC buildings in Ajmer and hi- 
pur is acquired quickly and buildings aro constructed ts-. 
peditiously. 

8. 1.21 Ministry of Industry Providing facilities to entrepreneurs at a single window 
formed the basic purpose of District Industries Centres and 
that involved delegation of powers to District Industria 
Centres both at Administrative and financial levels. Now 
the Ministry of Industry have informed the Committee that 
delegation of powers have by and large been completed in 
respect of various heads viz., Administrative Powers. Powers 
for Promotional Activities, Financial Powers, Powers of other 
Departments and Organisations etc. for the individual States 
and Union Temtories. The Ministry of Industry have not 
clearly and specifically spelt out whether the model d e w -  
tion of powers evolved at the All India DIC Conference for 
uniform application throughout the country and sent to aU 
the StatesIUnion Territories for implementation on 1 July, 
1983 have been implemented in all the States and Union Ter- 
ritories. It would be seen this has not been done on uniform 
basis. The Committee reiterate their earlier recommendation 
that the Ministay of Industry should take steps to ensure the 
delegation of adequate powers to DICs on an unifofin basis, 



it is of the utmost importance that aU the concerned autho- 
rities should act in a coordinated manner. This is of parti- 
cular significance about Electricity Boards and Financial 
Institutions 

The Committee had in their earlier Report pointed out 
that absence of adequte marketing outlets was a major 
problem being faced by small scale units and artisans and as 
such certain positive steps had to be taken by Government 
and other promotion agencies to provide marketing support. 
The Committee had inter a h  desired that the organisations 
like Khadi & Village Industries Board, All India Handloom 
Board, All India Handicrafts Board, National Small Indus- 
trial Corporation, D R ~ ~ A S  etc. should play a more active 
role for providing marketing assistance to S m d  Scale Indus- 
tries in a Coordinated manner. Unfortunately not all thc 
States have respondad to the mquirics initiated by the 
Ministry of Industry in th is  regard. The reply of Govern- 
ment which is basad on the response received only from 
fifteen States indicates that the nature of marketing assis- 
tance being rendered to the small units and artisans varies 
from State to State. Only the States of Rajasthan, Kerala, 
Pondicherry and Bihar are stated to have implemented the 
Scheme. No indication is available from the information 
received from the rest of the States to show that Government 






